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GOVERNMENT OF INDIA. 
LEGISLATIVE DEPARTMENT. 

PBOODDDlGS 01" THE OOUNCIL 01' THE GOVElUTOR GENBRAL 011' INDIA . 
ASSBJIBLBD I'OR TIll: PUaPOSIl OF MAKING LAWS AIm BBGULATIONS 
VImEB TJD: PROVISIONS 01' THE INDIAN COUNCILS AOTS, 1881 to 1908 

. (Ii " BI Viet •• 0. 61. 65 & 66 V'JCt., 0. 14, ~ 9 Bdw. VD, o. f). 

The Oounoil met at the Council Ohamber, Imperial Secretariat, Delhi, on 
Monday, the 8th March, 1916. 

PU8ENT: .-

The Hon'ble SIR HAROOURT BUTLER, X.C.S.I., O.I.E., Vice-President, presiding, 
and 49 Members, of whom 42 were Additiona.l Members. . 

Q,UESTIONS AND ANSWERS. 

The Hon'ble Mr. Abbott ask'3d :-
1. "With reference to the question "put by me in the Legislative Council A:="t 

on the 17th September, 1913, asking that Government be pleased to consider the =-= 
. elimination of the word C Subordinate J as applied to the Indian Subordinate lUll" 

Mediea.l Depart.merit, and to which the HonJble Major-General BirdwOOd 
replied that 'Government had under consideration the elimination of the 
word ., will Governme~t now be pleased to make a definite announoement P )1 

', .•• J', 

, . His Excellency the Comma,nder-in-Chief replied :-
.:,~ ·~:;~:,.~it, The question of tho designation of military assisunt surgeons of the Indian 
Subordinat.e Medical Department 1188 been referred to the Most Hon'ble the 
Secretary of State fOt, India, but fL decision has been deferred pending the report. 
of. tho Oommission 011 Publio Servioes regarding medical organization!J 

( 3-13 ) 

". 



3,.1:4 QUESTIONS AN]) AKS,\VERS. 

[Mr. Abbott; Mr. Woar!.; ~ r t  111. C, Nandi; [8'rn MAltOH, 1916.] 
Mr. OIM'k; At ;',, A.8lfd .AU. ]  . 

The Hon'ble Mr. Abbutt a.sked :-

~~: :o  2. cc Will the Government !)e pleasej ~ t ~ how manY,Bubordinate oftl-
~ of oials of the domioiled AuO'lo-Iudmn Commnmty, tn the f.ollowlDg Departments, 
::. c1omlel1-have been decorated (exclusive of the })nrbar medal) for meritorious servioe 
t: i:r:~ durmg' 0' the last fi fe years. ~ivin  the llalUe and Den.1,rtmont in oaah oaae :-
~ .  ....... J. . .... .., C' 

I ....... 

(i) Public Works Department. 
(ii) Posts and l.'e!egmph5;. 
(iii) Forest Department. 

(to) Survey " 
(D) Medical JJ 

(t1i) Police " 
(.ni) Secretariat and Ministerial offices. 
(viii) State Rail ways. 
~  Company-o'fned linea r" 

The Hon'ble Mr. Wood replied:-

" The decorations {or which subordinate officials are ordinarily eligible are 
companionships of the I. S. O. and the K. I. H Meclal. 
"  A list-of the recipients of these decorations since 1911 is placed on the 

table. The Government of India are not in a position to say, without referenoe 
to Local Governments, what number of these belong to the domioil.ed Anglo-
Indian Oommnnity." 

The BOD'ble Maharaja MaJlipdra Chandra.udi asked:-
3. Ie In view of the appointmont of 1ir. Gubbay as Indian Trade Oommis-

soner to the Board of Trade, London, do the GOVf!rnment propose making an 
inquiry 88 to the feasibilit]" of manufacturing in India articles whioh in normal 
years used to be imported from Germany and Austria-Hungary or other parts 
of the Continent? JJ 

The Hon'ble Mr. Clark replied :-

"The feasibility of manufacturing in Indin. artioles whioh in normal 
years used to be imported from Germany and Austria has already formed tho 
subject of inquiry, and the results thereof have been issued to the publio in 
the form of bulletins, while a collection baa been on view in several of the 
leading towns in India of articles previously imported from Germany and 
Austria and similar articles niade in India. The Government of India do not 
propose to erlend this inquiry to embrace articles made in other parts of the 
Continent of EuroI>i)." 

The Hon'ble M:ir Asad Ali asked :-

4. "Will Government be pleased to state:-

.. (G) Whether they propose to start small model factories to encomage 
local or oottAocre industries P 
(6) Whether any aoheme is under contemplMion for improving the 

indigenolll trade of the country with special reference to the goods or &dicles 
hitherto largely imported from enemy State. ? 

(c) )Vhether ~ e  ~ o e to establish at lea.it in the provincial it ~ 
commerctal and industrial bureaus to help local merchant. with requirecl 
information on trade subjeota P " _ .• _------
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The Hon·ble Mr. Clark replied :-

"(a) The question of how far local industries can be encouraged either by 
GOl'ernment starting Blodel factorios, 80 far as the rulings of the Secretary of 
State on tho subjcct pcrmit, or by other means, has in the past received, and 
is constantly receiving, the attention of the Government of India an(lof 
Local Governments. 

(b) I may refer the Hon'ble lIeJuber t/O my speech in the debate on the 
Hon'blc Raja Kushalpal Singh's H,csolution in which I explained 'what action 
G01'ernment was taking in this lllatter. 

(c) Arrangements are at present in existence in seycral provinoes for the 
dissemination of commercial infol'lnation through Directors of Industries. The 
qUE'.stion of whether the existing organization of the Oommercial Intelligence 
Department oan be improved is now under discussion with Local Governments 
and the Secretary of State, and I cannot make any statement on the matter 
at present." 

FINANCIAL STATEMENT. 

FIRST STAGE.' 

The Hon"le Sir Willia.m Meyer :-" I beg to open the first 
stage of the discussion on the Financial Statement for 1915-16." 

RESOLUTION RE REDUCTION OF RAILWAY ALLOT-
:MENT ~  INCREASE OF ALLOTMENT FOB 
EDUCATION AND SANITATION. 

The Hon"le Mr. Daqa.bhoy :-Sir, I beg to move the following 
resolution :- . 

• This Council recommends to the Governor General in Council tha.t the allotment for 
Railways in the coming year be reduced by R50,OO,OOO, and that the amount so freed be 
allotted to the Provincial Governments for tho development of Education a.nd Sa.nitation.' 

"Sir, I should have been reluctant to suggest any change in the Budget 
'Estimate for 1915-16 but for tho conviction founded inter alia, upon the 
authorita.tivo pronouncements of Government that the claims of Education 
and Sa.nitation al'c paramount, and that there is almost an unlimited scope 
for the eDlployment of fnnds, both public and private, for the pI'omotion of 
Education and Sanitation. Tho luost iln}lortant pronouncement about the 
need of Education, and tho pronouncement that Educated India treasnres in 
her heart, iR that of Ris Most Gracious Imperial Majesty the King-Emperor, 
made on 6th January, 1912. In the now celebrated Resolution of the Govern-
ment of India in the Department of Education of 21st February, 1913, an 
appeal is made to the public for donations· for the support of Education in 
which c there is a wide field and a noble opportunity for the exercise on modern 
lines of charity and benevolenoe.' The iuferenoe neoessarily is that for 
an adequate progress the efforts of Government must be supplemented by 
those of private individuals, and that Government alone is unable to do all. 
In the whole disoussion in this Council on my lanlented friond Mr. Gokhale's 
Resolution of Free Prinlary Education and on his Education Bill, the one 
faot which was not challenged was that the question of the development of 
Education was one mainly of funds; in other words, without an unstiu ted 
supply of money assured, that adequate progress of the people in Eduoation, 
about the necessity of whioh all are agreed, cannet be secured. In presenting 
t.he Financial Statement for 1912-13, Sir Guy Ji"eetwoocl Wilson referred to 
'tho growing demand for more schools a.nd h(;althier homes! In ~ , 
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h a large nmount was spent by the provinoes for the support of Ecluootioll 
and Sanitation, and yet an 1m perinI resorve of £97,000 recurring and £488,000 
non-reourrinO' for Education alone was entered in the Budget for 1912-18. III 
the Revised Bstimate for 1912-18, the bulk of the large Imperial surplus was 
distributed 'in l:nts to secure a steady progress in Education and Sanitation, 
an object which the support p£ both official amI non-official opinion,' and 2i 
orOres were a11otoo 'for non-recurring expenditure on Bducation' and It Cl'Ores 
'for urban 8&llitation'. In the following year again, i.6., 1918-14., aocording 
to the Hon'ble }"inance Minister's explanat.ion of the Buc1f;ct Bstimate, C the 
Provinces anticipate t.hat they will spend £8,203 more than In the ourrent year, 
the great bulk of the increase being accounted for under Education, Sanitation 
and Publio Works.' In all these years there was never any oompJ&int that the 
grants had lapsed through ~ e in ~it  of the Provinces to sPfHid them. It was 
last yt:ar, when the ReVISed "Estnnate for 1918·14 was presented by the 
Hon'ble Sir William M.eyer, that there was just a reference in his exhaustive 
speech to ' the experience of the corrent year' to jl18tify his soeptioism aoout the 
ability of the Provinces 'to spend as much os they anticipate, and notabll. 
under Education· and Medical.' In the absence of more complete data, It 
would be unfair to base any general conclusion on this experienoe about the 
spending capacity of the Provinoial Governments. They were sanguine about 
their ability, and in the ~ooet Estimate for 1914-15 the Hon!ble Finance Min-
ister, with a statesmanlike appreciation of the needs of tho situation, made 
'recurring grants of £60,000 for Bducation and £40,00) for Saaitation ' in 
addition to a substantial non-recurring grant. Bven then he was not satisfied, 
and he regretted his inability to go further in vie,,, of the other oalla upon 
Imperial funds. He observed :-

, I need. not .., that it would have been a ~ atiafaction to the Gcma:nmeo1 of 
India if financial conditions had permitted of a larger grantrin-aid of these primary object. of 
our policy. We fally recognize the neceaaity of adequate provi.ion for t.he inoreue in 
expenditure which the great advauce n"w being mado in Education and Sanitation m1l8t 
inevitably entail. liut Hon'ble Membera will Ieoogniza, I think, that. in a year like 
the present it is DOt practicable to go further than i. now propoeecl .. rega.nh b.perial 
allotmenta. J 

"Unless, Sir, there was a ~ &COpe for the utiliZAtion of more money in 
this direction, t ~ observations lose point. We now have it, however, from 
the same high a'Pthority that provinoial expenditure under Education and 
Sanitati -on and OUr Medical heads has been less by £1,090,000 in the ourrent 
year as ~ . in t the Budget provision. And we are not left to speoulate 
about the causes. With characteristio fairness the Hon'ble Sir William 
Meyer has attributed the reduced expenditure, partially at least, to certain 
instructions issued by the Government of India. Certain other facts connected 
with provincial expenditure On Education which must be within the knowledge 
of this Government would prove the inaccuracy, and one mi~ t 8&y the 
injustice, of the suggestion against the Provincial Governments. '.roo Hon'ble 
Finanoial Secretary admits in his Memorandum that, C in spite of the financial 
it~ion  most vi.~ Provincial Governments have allotted larger fund. from 
their ordmary prvvlnoml resources for the development of Education in various 
-directions.' This does not indicate any slackness on the part of tbe Prorinoee 
to ~  the Imperial grants for Education. It is only fair to assume that 
any failure to employ the grant. must ha\te been due to unavoidabl6 oaWJe8. 
In view of the Budget gra.nts, the Provincial Governments trr to put through 
their schemes as expeditiously as pouible, but, as must be well known to all 
~e. execution of indiyidual schemes .iR delayed beyond the expected tim~ 
!Unit py 1lDforeseen CIrCumstances. The delay over land acquisition proceed-
mgs alone would account for much of the so-called inability of tile Provinoial 
Governments to spend the whole of tho non-recurring' grant within ODe 1". 
-Moreover, the settlement,of the preliminaries involves a good deal of labour 
and time. i~ i~ have to be selected, mapa" And eat.imatee have to be 
~ re , la!ld hal to be ncquired, tenders have to be called and 80 00.. All 
th18 mean! t11lle .. It. thlU happel18 that t ~ Pro"iuma1 Governmeltta b&ve to 
their credit a large 81noWlt of cash early iu the loor, the useful elnplo1mont 
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?f which can only 1)8 undertaken towards the close of it. And if the supply 
IS suddenly withdrawn in tho following year, when the Provincial Govern-
ment has. after laborious effort, got the machinery into action, the l'esult 
must prove disastrous to progress, the blame for which cannot in fairness 
attach to the Provincial Governn ~nt conoerned. It is worse than useless 
to :place funds at the disposal of the Provincial Governments for schemes 
,vhioh cannot be carried through forthwith, and then to cut off the supply 
at a time when they can be. The Hon'ble Sir William Meyer would seem 
to have realised the unfairness of the present arrangements himself, as he has 
referred in his illtroductory speech to the risk of interference' "rith quasi-
oommitments into which Local Government-s have entered in carrying out 8. 
programme of speoial expenditure' on these objects which they had every 
reason to expect to be able to maintain. t 

" It is true that the bud get ted gl'ant to the Provinces sho'ws a slight 
advance upon the Revised Estimate for the current year (Ra. 4,70,80,000 
against Ra. 4,64,71,000), but the unfortunate circumstanoe is tha.t it is 
insuffioient for any reasonably large progress, and that the large number 
of schemes that halTe been got l'eady within the year will he hung up 
. indefinitely. Anel this must cause not only serious inconvenience but actual 
loss. Sir, even in tho present Budget, ovel'shadowed as it is by war, 
forty lakbs of rupees have been vrovided for the New Capital at Delhi, 
and the Hou'ble Finance Minister has rightly justified his position by the 
statement that the amount is just 'which will suffice to carry on in some 
degree the work already in progress, and JiO obviate the deterioration of 
material and the disbanding of estahlishments.' The same line of reasoning 
will satisfy the Council t.hat a larger grant is necessary in 1915-16 for the 
support of Education. The risk of deterioration of building and other 
materials is, and tho consequences of the disbanding of extra establishments 
like spooialls.nd acquisition offices are, as great in this department as in any 
other. It is a. poor oonsolation to the Provincial Governments that 'with 
this restricted programme the Provincial balances'on the 31st March, 1916, will 
amount to. £6'3 million,' and 'of this, £2-5 million may be taken 88 
acoruing from special grants, mainly non-rec:urring, which have been made by 
the Gl>vernment of India, mostly for expenditure in connection "ith Education 
and Sanitation.' The application of the closing balances of the coming year 
is uncertain, and it is by no means unlikely that uuforeseen factors will come 
into play to tl. 'Nart the antioipations of the Hon'ble Finance Minister. '.Rhe 
fairly large balances at the end of the current year can only be dra'wn 
upon up to a. certain limit, namely, one million l)ounds sterling. I :r;nust admit. 
my recommendation is not founded upon any accurate no e ~e of the schemes 
that are ready and that will be starved without the additional grant; but 
I feel sure the nUDlber is large, and a. reference to the Education Department 
will doubtless elicit the faot that I do not exaggerate the necessities of the 
situa.tion. There is under tho circumstances no just cause for 'the apprehen .. 
sion that if the Budget provision for Education and Sanitation be increased by 
:fifty lakhs, the mOlley would remsin idle. That provision for Education 
alone is less than that made about this' t.ime· last year by £676,200 .. 
"Sir, the next year's pl'Ovision for e~i  e en~it re is less than .the 

Budget provision of the CUrI"ent year ~ ~ , and IS ~e  than ~~e ReVlSed 
Estinlate for the current year by £18,600. 1 he deputation to mlhtary duty 
. out of India. of a large numbor of luedical men undoubtedly explains a great 
deal of this diminished expenditure, but this is not the whole explanation. 
A hea.vy reduction ill the allotment for Sanitation has much to do with it. 
From the Hon'ble Financial Secretary's }{emorandum we find that a non-
recurring grnnt of only 15'15 lakbs ~ been made in aid .of Sanitation ~  
Medical expenditure out of the ImperIal revenues as agaInst l06'881akhs In 
1913-14 and 41'a6 lakhs in ~ , , leaving au ullspent balance of R95,ll,OOO. 
This oannot be satisfactory. What is even s graat of 15 lakhs to the whole 
of India? How many schemes of sanitary irup.tovemcnt could it finance P It 
is not correct to Eluggest that that is all that the Provinces can usefully 
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spend next year. With our knowle<lge of the urgent needs of the local bodies 
and of sa.nitary im pl'OVelnent in both urba.n nwl rw'a.} (\I'cas, we enn confidently 
assert that there is just at the present mOlncnt in India an almost unlimited. 
scope for the profitable .employment of n ~. ~ is money, ~ o e which.is 
wanting, and not field for Its employment. The n~ n . r  conditIons ot IndIa, 
Sir, are notorious; a.nd what with malaria, 111ague, cholera, small-pox, tuber-. 
oulosis and othEllo diseases, the mortality among the general population is 
abnormally high. Acoording to the Statistical Allstract relating to it~  
India, out of a registered population of 238,688,119 so many as 7,689,54-.&. dIed 
in 1911 from all causes, or a n ~ n dcn.th-rate of ~ ·  per lniUe of population. 
During the decade 1902-1911, the rate oscillated between 80·01 and 88'21. 
Of this the mortality from fevers alono 'W8S between 17·68 and 28'96 lJer mille. 
The average rate impl'Oved, it is true, to 29'71 in 1912 and to 28·72 in 1918, 
and that from fevers to lS·4g in 1912 and to 16"71 in 1913. Btill the rates 
are very high. As pointed out last year by Dr. C. V. Drysdale before the 
Royal Coloni&l Institute, in his masterly survey of ' .. Tho British Hmpire and 
Birth-rate: it is India with the i ~ birth-rate which pulls down the 
average of increase in population in the whole Empire. In Australasia tho 
average death-rate is 10 per mille of population. As it is, even with a pheDo-
menal birth-rate of 3859 per mille of registered population, the Det acldition to 
population in British India. was not more than 6·58 per mille in 1911, and 
, only 4'3 per mille per decade over the whole period from. 1861 to 1911.' 
During the last decade the number of towns and vi ~oe  also d,rindlec:l from 
730,753 in 1901 to 722,495 in 1911. Sir, I belong to a city which is no,,, in 
the terrible grip of the most. virulent epidemic of plague that we have eyer seen, 
and the people there are dying by the hundreds every day. And can it be that 
the conditions of life cannot be made healthier a.nd more agreeable at N agpur 
by opening out oon~te  areas and adopting other methods of 8Oienti1ic 
aa.ni.tation? And what is tt:ue of ~: r is true, with variations in degree 
only, of all urban and mral re ..~ in dia. ~~t, how many Munioipalities and 
Distriot Oounclls have got the meana to undertake a reasonably oomprehensive 
programme of 80ientific sanitation P i~  funds forthooming, what cannot be 
done to cle&r jungle, to fill up tanks, to improve the ,Yater supply, to provide 
a proper system of r i~ , and to open out cOlloooested areas ? And memes 
of ni~i~n cannot be wanting. This question of special non re ~rrin  grants 
for sanltation has been to the fore now for about five years, and It would be 
a wonder i" a fair number of schemes be not read¥. by thi8 time. Tho Depart-
ment of :bd1lcatiofi, which has the oversight of sanltary matters, will be able to 
enlighten U3 on this point; but prim8, facie it appears unconvinoing that 
within three years we have l"6&Ched a poiut in sanitary improvement when 
we cannot profitably employ in 1915-16 moro than a seventh part of our 
actual expenditure to end of 1913-14, BI6,15,000 against B1,06,88,OOO. 
No, Hon'ble Members may be sure thnt 8n increaEed non-recurring grant of 
fifty lakhs of rupees for the ~~rrt of Education and Sanitation will be 
usefully spent in the provinoes in coming year, and the fear of any portion 
of it ~ in  at the end of it ~ groundless. It is rt.~e~more necessary, 88 tbe 
rt om~ Etatement of facts wIll show, that the additIonal grant should be 

~ e  The only relevant questiol!' that remains to be disCU88ed in this conneo-
tion relates to the o~e from which the money is tf) be found. 

"Sir, an ,: mi ~i~n of the Budget. 'will show that, out of the total 
allotment of eIght mllhon o~  st.erhng for capital outlay on Railwa"., 
mpet'B fiftr lakbs have been pronded for the oom;truction of new linea made 
~ , accordIng to the on ~ e Financial Secretary's Momorandum, of four 
1te:r:ns,-R15,OO,OOO for the V18hnupur-Santragachi Branch of the Bengal.N ur 
Railway, R5,OO,.OOO ~or the Dholka-Dandhuka Branch of the Bomba,., ~ 
and Central India Ra11'''801, iiI: ,00,000 for the Bout.bern Shan States Railwa 
. ~ ~ ,~,  for Rese!Ve. ~e Hon'ble Sir William Meyer has oxplained ~ 
. om~.n WIth regard to tnese railways, but, with all his able advocacy 11.. will 
ern ~ me to say that we rema.in n~nvin e  both ~ o t the urgeucY and the 
expediency of these allotmentA. It 18 ;J., dobatable pOInt if a IJrogrammo of now 
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• consiruction must nlway8 form a feature of our annual Budget. Either view has 
powerful advocates, but the one outstanding fact in the controversy is that the 
:profitable nature of railway enterprise in India is doubtful. In good years there 
lS a small nlnrgin of profit, but, a.s pointed out by Sir Guy Fleetwood 'Vilson 
two years ago, 'so recently as in 1908-09 our rail wny system was worked at a 
net 1088 to the State.' 1'he policy of the Government of India was also laid 
down by him on that saIne occasion. 'We must never allow our railways to 
become ~ in, eyen tCll1poral'ily, a net burden on the general tax.payer.' The 
Hon'ble SIr William 1\1eyer, speaking last year on the .Burlget, shared his pre-
decessor's poor opinion about the profit-earning capacity of our railways, and 
observed wit.h his aocustOlned force and directness: 'Briefly, although the net 
profits we have derived from railways in recent yea.rs are per 8e imposing, they 
represent but a small margin of profit on the total capital involved, and that 
margin may be Dlsterially affected by trade or climatic circumstances beyond 
our control.' 'l'his year the net profit after 111eeting interest charges has 
reaohed almost the vanishing point ('53 per cent). These circumstances only 
demonstrate the fact I wish to emphasize that our annual' programme of new 
linN must be reduced to a minimum, especially because every addition to the 
mileage entails an inoreasing financial responsibility of Government for renewal 
and improvement whioh must be discharged irl'espectivo of the state of its finance. 
It it true that weighty considera.tions, ec.onomic and political, would justify 
railway expa.nBion; but the point I wish to impress upon· Hon'ble Members is 
that this expansion must· in future prooeed upon extremely cautiouB lines, a.nd 
should only be financed by Government in a lean year when it is unavoidable. 
It does not matter much if new oonstruction is financed out of our surpluses, 
provided no indication of a. subsequent deficit is present at the time the 
allotments are made. But when it comes to the question of finding the funds 
for it in a year of heavy deficit and of uncertain future like the present, the 
policy is certainly open to oriticism. And when added to this is the fact that 
the allotment for construotion of new lines is made, if not directly at the 
sacrifice of, but simUltaneously with a heavy curtailment of, the programme of 
Education and Sanitation, which are admittedly 'the primary objects' of 
British Indian Administration, the impolicy of the capital outlay becomes 
obvious. 

"Sir, 13st year, 1,.e. in 1913-14, the capital expenditure on railways was over 
twelve million pounds sterling, ancl a trifle less than the scale of ~~ millioDs 
recommended by the Mackay Oommittee, and in the current yenr, a year of 
west anxiety to Government, when all expenditure has had to be cut down, 
It exoeeds £11* nlillion pounds sterling. Now, after the two years' heavy 
outlay, 'would it be wronlZ' to claim a respite, at least in the matter of the con-
struotion of new lines? And what is the special urgency about the three new 
lines for whiap. the Hon'ble Finance Member is anxious to provide fifty Jakhs. . 
of rupees next year? Th.e Administration Report on Railways in India for 
1918-14 shows that the Vishnupur-Santragachi l1ailway was not even surveyed 
in that year. It may be that it is 'primarily intended for the relief . of the 
existing in~ between the ooal-fields and Calcutta,' but the point that 
demands examination is, ho\v is its oonstruotion so very urgent that it cannot 
be delayed for one year? There is nothing to show that a year's delay 
would bo injurious to the interests of the country as a whole. The Dholka-
Dandhuka Railwa.y, again, was surveyed as far llaok as 1906-07. The COn-
struction could be put off so long, although we have passed through very 
prosperous years in tho interval. Last year provision was ma.de for it" but it 
could not be taken in ha.nd for unavoidablo l'casons. Supposing there is a 
further delay of a. year, how will the consequences be serious? That the 
urgency cannot he great is evident from the fact tha.t only five lakhs of rupees 
have been allotted for tho construction of . this line against a.n estimated. ex-
Fenditure of 23 lakhs. 'rhe Sout.hern Shan Stai.e..q Railway, with nlcngth of 
105'04 miles, is being oonstructcll in seetions. 01\ 31st March, J 914, it haa 
u.n open length of 23 nliles, an{l the C".apital outlay amounted to Ul,32,95,785. 
The rC111nining portion was sanotioned 0[1 23rcl J nly, 1909. In tho ourrent 
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Tear there ,vas a budget provision of 15 lakhs for further construction. Pre-
sumably, t ~ amount hns been defrayed in til e way intended. Substantial 
proo-res8 has thus been made, but it is not expected that tho whole lonsrth 
willbe oonstructed at once And if that is not the case and if the oonstruotion 
be a question of e r~ it is not clear to my Dlind how 'the further develQP· 
ment of the Southern Shan States 'will be seriously hampered if this extension 
is not carried out at once.' Sir, to the lay mind the representation about the 
ur"'ency of the conshuction to which the Hon'ble l?inance Member has 
referred, would appear to look special merit. It. should be borne in mind that 
there was an actual loss in 1913-141 on the open length of 28 miles for whioh 
we have t t~.:;ti , the proportion of expenses to earnings being 118-81. If 
these lines dis:\ppear from our next year's n ;it~ot, the reserve of H1C, lakba 
becomes unnecessary; even with the construotion provided for, n. 4.S per cent 
reserve must strike one as wholly unnecessary. 
"Sir, on the strength of the above analysis of the needs of Educationa.l 

and Sanitary progress, and in the absenoe of special urgency sbout Ule non-
struction of the three new Jines of railw&y for 'whioh I)rovision is made in the 
Budget, I claim a re-adjustment, and suggest that the allotlncnt for P..a.ilways 
should be reduced by the sum of rupees ~ t  lakhs set apart for fresh COD-
E ~r tion, and the amount thus freed should be employed for the support of 
}-Incation and Sanitation. I t9.ke Education a.nd Sanitation together, as with 
lliy insufficient knowledge of the schemes unde:!' each head which are ready, or 
are likely t.o be ready shortly, it is far better that I should plead. for a further 
grant of fifty lakhs for both, leaving it to the Department of Education, with 
its fuller,grasp of details, to apportion the amount between the two." 

The Bon"le Sir G8tIlgadhar ChitDavis :-" Sir, any reasonable 
ro ~ as that made by the Hon'ble Mr. Dadabhoy, for strengthening the 
.resources of Local Governments and for increasing non reo rri~ Imperial 
grants for the promotion of 'Eduoation and Sanitation, in addition to the 
liberal grants that have been' m . ~ in recent Y03m by Government, will have 
the cordial-Sllpport of Hon'ble Members. It is for this that last year I 
invited the attention of the Hon'ble Finance -Minister to the urgency of a 
liberal revision of the rules regarding 'lapsed grants' in the case of these 
and o~ er necessary objects. But apart from the question of • ~  I 
think the Hon'ble Mover has sucoessfnUy indicated the wa y in whioh the 
bndgetted grants for these imJ.l?rtant heads of expenditure can be substantially 
increased. without prejudice eIther to the interests of the general administration 
or to the speoial interests of the Railway Department. 
"Though I do think that the Budget 88 it is bas been very carefully 

prepared and that there should be as little interference with it as pOBSi'Jle iu 
tim~ like these, the question. of the construotion of now lines' of railway 
should be examined and decided in view of the necessary reuurring expenditure 
involved. It is not the initial ontlar alone that has to be provided, but in 
addition the annual renewals of each line construoted have to be financed. 
The finanoial responsibility of Government is thus of a twofold nature, a.nd 
this should impose on us extra caution in the matter of extension. And it 
follows that only unavoidable expenditure should be incurred in this direction 
especially when the State is not llush of cash ' 

"I may also point out that the allotments to the Provinoes that are now 
~. may be utilised by this Government if the necessities of & sudden 

8ltnation In the COUl'86 of the war 80 demand. Thet'e \\rill never be any unwill-
inpess on the ~ of the Provincial Governments to come to the relief of 
this Government m such a cCltingency. This year they have responded 
promptly to t e ~ of the Government of India, and there is no reason to 
suppose that they will not be equally reuonable in future. 

• ~ One suggestion mhre. The additional grants for Education and Sanita-
tion should only be ~ e ro.~o  Governments that have got schomes read , 
and are therefore In a pOSltlon to employ the funds within tho Veal" to tt 
best advantage. . ~ \0 
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" !fy friend the Hon'blo Mr. Daclnhhoy has just alluded to t.he state of 
Nagpur at the present time, but I will not he doing my duty if I do not 
acknowledge the great I1elp that -has been given by the I..Jocal GOT'ernluent 
dUling the last ten years in improving the town, and if plague is at its worst 
t i~ year, it is a Inel'e accident and not in any way due to lack of help on the 
l)art o.f Government and, for the matter of thatJ of the Municipality. I must, 
howerer, say that there is still room for muoh sanitary improvement, and any 
incrcnserl grant made for the inlprovement of the town will be most thank-
fully received and most usefully spent." 

The Hon'ble Mr. Clark :-" I think, Sir, it might be useful to the 
Council if I were to intervene at this junoture to say a few ,vords about our 
proposals for expenditure on new railways, an expenditure which the Hon'ble 
Mr. Dadabhoy appears to regard with disapproval. I 'will leave the question 
of general policy to be dea.lt with 11y my Hon'ble CollOOnooue the Finance 
Member, and will merely lay before the Oouncil a statement of the main rail way 
projects which we have in hand. I ha.d hoped that my Hon'ble Colleague 
the President of the Railway Board, who knows, of course, much lnore about 
the deta.ils of these projects tha!t I do, could have done this; but unfortunately 
he is indisposed. However, for the purpose of this debate, prooably the 
general outlines will be sufficient. I can Ihardly hope perhaps t.o carry 
conviction to the Hon'ble Mr. Dadahhoy, who bas told us that my Hon'ble 
friend the Finance Member has already failed to convince hhn ; but it is clear-
ly my duty to try. The Hon'ble Mr. Dadabhoy h88 told us that if more 
money is not available for education and sanitation, many schemes will be 
hung up and much money will be wasted. I do not know how far this is really 
applicabletoeduoation and sanitation, but lam quite sure that it is partioularly 
applicable to railways. It will be most uneconomioal to proceed, as the Hon'ble 
Member sa.id we ought to proceed, by merely taking up new oonstruotion when 
there happened to be large 8urplusos, possibly spaced out by considarable 
periods, during which all the work previously done had been lying idle and all 
the capita.l employed had been lying idle. If the Hon'ble Member will forgive 
my saying so, he seems to regard the building of a new line of railway in . 
something of the same way as buying a new hat, as an individual piece of 
extravagance which can or cannot be oommitted and which smnds by itself. 
This is not at all the case with ra.il ways. A so-oalled new line is really an 
extension of or oonnection between existing lines. It is often required for t ~ 

development of existing lines and means increased revenue and increased traffic. 

" Of the actual constrnction which we have in hand at present there are six 
lines, whioh I may describe as minor projects. On these we propose to spend 
in all a sum of between 15 to 16 lakhs only. I need not describe these projects 
_ in detail, but I should like to point out tha.t if we fail to incur this expenditure 
during 19] 5-16, not only shall we incur a very substantial loss of revenue 

I due to _failure to open these lines as early as we might, but hereafter wben 
construction is resumed-for if we spend less than is proposed, work will-have 
to be shut down,-we shall have to incur very on i ~r e unnecessary 
expenditure in making good t.he damage caused by weather in the intervening 
period. Exoluding the Hardinge Bridge, which bas practically ceased to make 
a call upon our resources, we have in hand fOllr ro e~t , which I may describe 
8S major projects- A word in rega-I'd to each of these is peJ.'haps desirable. 
They nre the four projects to which the Hon'ble liem ber referred. Tho 
Southern Sha.n States Railway has now been practically comploted for-the 
72 miles between Thazi, the junction station, and Aungban, whioh is 
perhaps best described as a point on the map, for there is there neither 
a town nor a village worth considering so far as railway traffic is 0011--
eerned. The on ~ ~ em er  frOln Burma, should they care to intervene 
in the dobate, will be able to inform the Hon'blo -""})roposer of the resolution 
of the st.ate of feeling in Burma regarding the proposed further extension of 
this line. I was myself iu Burma last yea:-, and it w-as l'nost strongly 
pressed on me by the c:)mmercial communi.ty t hero. I am not in a position 
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to say .~ t in  definite 011 ille ~ eot of the e ten io~. ~t present, ~t 
I am qUIte sure wo should have to meet very stl'oug critlolsm and OppOSi-
tion from BUflna if wa wore to drop our proposal to reserve funds for 
this project. T\f'o other large projects-tho 11urd,van Ho\vrab Ohord and the 
Bombay Harbour Branoh extension-though they. are new railways, fall 
within the ~  of works of open line im rov~ nent  since each of them is 
designed primarily for the relief of congest.ion on exist.ing lines. Each iR both 
an important and an e e~ ive project on whioh work is at r e~t in ~  
swing, anel '\'fe cannot gIve less than the allotment proposed ,nthout In-
yolvinl! cl"entnallv additional outla.y on establishment and 80 forth, by. 
prolon;"ing tl1e period of contruction. The last of these four projects is the 
ltarsi-Nagpur Railway with a branoh to the Penoh Valley. This project has 
already been under construotion for Over six yeal'8, and the section from Nagpur 
to AInla is Dot vet half oompleted. No one, I am sure, knows better than the 
Hon'ble propoSer himself, the strong feeling whioh exist. in favour of 
tllis railwa.y being' completed in his Province, and I am sure that neither he 
nor Sir Gangadhar Chitnavis would wish to see this project discontinued. 
l.'here remains a great deal of work to be done inoluding heavy earth work and 
tunnelling, and the delay in tackling it has, as the Hon'ble proposer of the 
lnotion probably knows better than most of us, been a cause of very great 
compla.int in the Central Provinces. After carefully considering the ~ .tt r 

we have come to the conclusion that it is not worth while taking up this 
work piecemeal, but that the time has oome when a special effort should be 
made to get this important line open for tn.mo t ro ~ o t. As I have sa.id, 
it has already been six yea1'8 under oonstruction and. if we give money in 
driblets the total period of construction may well ext.end to ten yeara with a 
very large loss of revenue ou the outlay already inourred. ~ full allotment 
is I hold extremely desirable, in fact almost &. necessity, for this partioular 
line. 

" We have also proposed to reserve funds for three new projeota. 
The first of these-the Vishnupur-Bantragachi Ohom-bas not yet been 
sanctioned by the Secretary of State, but it has already been recog-
. nised. _ as a most important work on account of the relief it will afford 
to the Bengal Nagpur Railway Oompany's main line het,veen :-jalcutta and 
the coal-fields. H the commencement of work is postponerl until the end 
of the war the opening of the· line for traffic will be et ~ i er  delayed. 
Unless we begin work at once all hope thn.t the Bengal -. agpur Railway 
will bereliev:ed in this way before the Dext boom occurs must La abandoned. 

"The Hon'ble Members from the :Madras Presidency would I am sure 
strenuously support our action in reserving funds for the construction of the 
Panruti-Tricbinopoly Railway. The delay in the commencement of work 
on this project has been a chronio cause of complaint for the be&t part. 

~ of two decades. We hope, 'hough the matter is still under discussion, to be 
able to commence work during the forthcoming year, and it would be very 
short-sighted if we were to fail to take advantage of this i;v~·t. nit . 

"The only other new project is a compamtively small one-the propoeed • 
D1;to1ka-Dandbuka Railway. It is in fact but part of a 1".4·ger project for a 
raihray from Ranpur to Dholka of which the Ranpur-Dandlluka RCCtion will 
be constructed at the expense of the Hhavnagar Dnrbar. We are under 
agreement with His HigLness and the Bombay, B&rodB and Oentral India 
.Hailway Oompany to undertake the construction of the two sectiODI 
simultaneously and unless we reserve funds for commenoing work upon the 
British section we shall run the risk of failing to carry out our part. 

"In the circumstances which I have t'.xplained, I submit to tbe Counoil 
tbat i~ would .be moat inexpedient to fail to proceed with the cotl8truotion of 
these new railways. Apart from tho particular considerations whioh I have 
placed before ~ e Council, we bave!o look forward to a. great revival of trade 
when ihe war 18 over. A.nd there 18 the question of employment in India. At 
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the pro!icnt nloment it is very undesirable that ·we should do anything t~ lCLl.d to 
greater unemployment than must inevitahly be the result of the war. rl'hat 
to my mind is a very strong additionall'ea.son for carrying out theso ""vorks." 

The Hon-ble Mr. Ghuznavi:-"Sir, Iho.ycgreatsympathy,vith the 
objcct whioh it is desirod to obtain by the resolution moved hy IUy friend, 
nalnely, that more money may be allotted to the Provincial GoVel'nlnents for 
the development of eduuation and sanitation. 1.vl1ilc I yield to none in my 
desire that considerably more money should be spent by the State in further-
ance of edu(}ation and sanitation than is being done at present, while I 
consider the claims of Education and Sanitation to be most supremeJ while 
I am of opinion that from the point of view of the people of this country 
nothing is more urgently ro ir~  than education and sanitation, I am afraid 
I cannot seo eye to eye with my friend in regard to tho means which 11e 
proposes to be em ployed for the desired end in this instance. It is true that 
malaria is inoreasing iu virulenoe year after year. Oertain portions of Bengal 
whioh WOt'O, comparatively speaking, free from malada have suffered untold 
miseries owing to this scourge this year, and although we are nearly coming 
to the end of the cold weather, malal'ia has not abated to any appreciab1e 
extent in the major portion of ~t Bengal. I .-

"It is also true tha.t education must be the future watchword· of our 
country. Our gt'eato3t public man, who has just passed away, luade that his 
princilJal cry, and I entirely sh.are his view that prima.ry eduoation must gra-
dually be made free and, if possible, oompulsory. It was with intense ~ti o

tion that we in Bengal hailed the gra.cious announcement made by His 
Exoellenoy only last Saturday at the Oon voca.tiOJl meeting that the Government 
of India were going to grant ten lakhs of rupees to the Oaloutta University. 
Therefol"e I should personally welcome any proposition that may help us to 
obtain more and more money for the oause of Education. 

" I Tl this instance, however, my friend proposes that the a.llotment for 
Railways in the coming year be reduo'3d by fifty lakhs. Now there is no 
question that of aU our wants, the cause of Sanitation takes precedence, for 
it is only natural that the requirements of our health must receive OUI' first 
consideration, and the inoreasing mortality duo to malaria and other cliseases due 
to insanitary conditions and partic.ularly the want of pure drinking wa.ter must 
be cheoked. Next to this certainly comes the claim of Education of the right 
sort without the immediate and inoreasing development of which no hopes 
for the betterment of this country can be entertained But immelliately after 
this, I am inolined to a.dvocate the cause of Irrigation a.nd Railways. OUI" 

oountry is very badly served as regards railways. In some parts, espeoia.lly 
in Bengal, our great waterways are gradually being silted up. Oommunica-
tions in the interior are extremely diffioult, and in a great ptany they do 
not exist at a.ll. Besides, I am strongly of opinion that railways carry 
in their wake a kind of Education and Progress. My- friend t.he Hon'ble 
Finance Minister has already effected a -vel'y large curtailment with 
regard to railway expenditure for the coming year while he has maintained 
the entil'O amoullt, namely, one million one hundred thousand pounds, 
which would be required for the purpose of hrigatii>ll as advised hy.the 
Public "Yol'ks Departnlent, he has cut down rail way eX11enditure by one-
third of the total amount. Whore ol'lginally 12 11lillions were provided 
ho has cut them down to 8 millions. Thei'efore, a further reduction seems 
hardly to be IJossihle a.nd is likely to impede the working of our railways 

"  I had t ~ extreme pleasure tho other day of witnessing the opening cere-
mony of the Hardinge Bridge on the Lower Ganges at Sara, which is one of 
the greatest Engineedng works in the world. Although this has, during the 
-past years, made a heavy calf upon our resources: now that it is om e~e , it 
will nO doubt give a great impetus to trade anrl commerce. ExpendituI'8 in 
irrigation nnd railways is never wasted, for railways and irrigation are always 
paying concerns. rl'he total interest charges on out' l)ublio deht amounted to 
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sonle 9i millions in the year 1913·14, whilo our railwa.Ys and irl'igation 
worksin the srune year yiehled us n return of 151 millions. 'l'huB. there WBS 
still left some {) millions of clea.r revenue from these greatlnudcrtnkings. In 
spite of thisJ however, if my Hon'ble friend the Finanoe Minister had not 
already proposed to make a sober curtailment of 4. millions in our railway 
expenditure, I would have been yery gla(t to have supported a motion in 
faVOllI' of a reduotion in the allotlllent fOl' railways. '"Q'ndcr the oareful 
Rnd wise guidance of my friend who is unfortunately absent to-day, I 
mean the Hon'ble Sir Henry Burt, the present head of the i ~v  lloard, 
I have no doubt that our l'ailways .have a' great futuro before them. The 
cause of Education and Sauitation are oertainly paramount, but I am sure 
there ai..'C other meaus and ways ,vhereby more money oan be found for 
the furtherance of these objects and I shall be glad to offer my humble 
suggestions on another occasion." 

The Hon'ble Mahara.ja Manindra Chandra Nandi :_CI Sir, 
I beg to sUPI){)rt this resolution. I think tho Hon'bla Mr. Dadnbhoy 11M 
made o~t a good case for reducing the allotIpent for railways in the coming 
ynl.r by rupees fifty lakhs and allotting that amount to Pl·ovinci&l Govern-
ments for the deveiopment of Education and Sanitation. Sir', it is true that ill 
yiew of the strain caused by the war the allotment for raihl"ays for th'! forth-
coming year has been reduoed. from 12 to 8 millions sterling. but the fifty 
lakhs mentioned. in the reasolution is intended. for the construotion of Dew lines 
for which there is no, urgenoy and which may well be put off for some time. 
The Government have always had at heart the promotion of Education and 
Ba.nitalion a.nd this prinoiple may be well affirmed by the Government aooept-
ing the resolution moved by my Hon'ble friend." 

The Hon'ble ~. Marshall Reid :-" Sir, I entirely sympathise 
with my Hon'ble friend in his desire that education should progress, and I think 
he will also appreciate our desire that r:~~  way and other e~e o me t  should 
also progress. I think lYe must realise that this Budget is essentially a busi-
ness one, and there is no room for a great deal of sentiment in itl; I think pro-
bably it is the most businesslike e~ which has ever been presented to this 
Council. 'Ve have all had to realise t ~ t the Finance Minister's first duty haa 
been to cut do;vn expenditure in every way. We have our own particular 
n ie~ in the way of education, railways and ot ~ things, but we have all had 
to realIse that we must accept a great dea1lcss than we asked fo r and a very 

-great deal less than we could usually expect to Jet. In reduoing the railway 
grant from 12 millioDs to 8 millions, I think my Hon'bJe friend should 
rea.liHe that the reduction is one-third en sa per cent. It bas been l>Ointed out 
frequently that 12 millions was some yeal'll ago considered to be tho Juinimum 
on which the railways could work in this country. M1 own o.p,inion is that , .. 0 
should-rl!cjuire now, to ~o ahead prolJ8rly and to maintam the railw&ys, something 
more like 15 or 16 i io~. Six, seeing that ,ve have ~ree , and cheerfully 
agreed, to accept, under present conditions, a sum of 8 millions, lyhich is about 
half of what we consider is the least Wp ought to have, I think that those wnoso 
particular province is educatioD should bo well pleased that t.hey have got 
a.lmo.it 3slarge a pnt as they have ever got before. In laying that we 
,villingly accept this grant of 8 millions for railways, we realise that it is tho 
-very least by which existmg rallways can be kept. up to lUly state of efticioocy . 
and if railwa.ys  do not progreM, they must go back. It must also be orn~ 
in mind t~t there aro a large number of unproduot!ve works ill this country 
now o_n ~enormo  PWl1S havu boen spent. Until they become produotive, 
the count!y 18 tm ~ severe lossos, and I know 'well that tho Fion,nco 
~n~te  1 n framing'tb18 Budget has borne in mind the urgent nOoeaaity of 
brtngtng tl.lcsc w?1"-to .8 productive ~e. I therefore regret that, though 
I sympathise e t r~  WIth my Hon'ble friend'" desire that education should 
be well supported, I cannot support his proposition." 
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The Hon'ble Sir William Meyer :-" Sir, this resolution is, 
strictly speaking, not in Ol'clel' at noll at this stage of the discussion, with refer- 4 

ence to No. '8(2) of the Rules which regulate our discussion of the ~ i n i  

Statement, sinee the rcsolution does not SIJeoifically refer to any aclditioual 
grant to Local Governments pl'oposed or mentionecl in the l!'inanoial Statelllen t 
or in the Seoretary's supplementary lICJllorandllm. Since, however, it is the 
only resolution that has been put forwarcl at this first stage, we have deeided 
not to chnUenge it; but this must not be taken as a precedent for the future. 

c, 'Yell, tho Hou'ble Movel' m t t~ it cleal' that whn.t he desires is to Cllt 
out the whole of tile 50 lakhs allotted for new lines in the cOlning year's 
l'ailway programme GnU present this amount to the Provinces for further 
expenditure on education and sanitation. 

"Taking first the effect of tLis proposal ou our modest railway pro-
gra.mme, ~ need not ,¥ld luuch to the l'eularks already made by the Hon'ble 
COIDlnerce Member and by Iny friend,' the Hon'ble Mr. I\Iarshn.ll Reid. I may 
once more rcmind t.he Council that OUl" propose{l railway programme of 8 
millions means a very r~ t.i  GurtaiLment, a curtailment of one-third, fI'om 
what has been aocepted for the last two years as the standard. It is also 
nearly two million less than the -cxpenditure ill 1912-13. A large amount of 
the railway outlay is spent in India and, aH the Hon'ble Mr. Clark has brought 
out, further restriotion of this alnount beyond what we have already proposed 
will rerluce the demand for labout' which, in the 1>resent cit'cllllstanCe8, it is 
desirable to intcrfere with as little as possible. rro make a furt.her curtailment 
by wiping out the whole of such small provision as we have been a.ble to 
make for new lines, I l'egard as absolutely inadmissible. As I pointed out in 
my Budget speech last year, we must not regard the economic benefits to the 
. community whioh the Government are able to bestow 88 confined to education 
and san: .ation, valuable 8S these are. 

"The people are equally benefited, as I then said, by an extension of 
railway facilIties, which expands trade, mitigates the effects of famine 
ol'soarcity, and adds to the personal oonvenience of India.n travellers. I 
do not in the least undervalue the benefits of-education and sa.nitation, ,vhich 
press so upon the lnind of the Hon'ble Mover, hut we must try and hold 
the scales morc even than he proposes. _ 

"Then, I would dloaw attention, as the Hon'ble Mr. Ghuznavi has already 
done, to wha.t I said in paragraph 98 of lny recent speech introducing t.he 
Financial Stn.tement now under discussion As I thcte brollght ont, ~ r 

oapital outlay 011 Railways and Irrigation is in oreliuary circluilstances or so 
produotive a charactcl' that it yields uc) a very large balance-in 191::S·14 
it amounted to some six lllillion pounds-to nleet ordinary gp.neral charges 
after paying all the expenses connected "rith OUf (lebt. But for this sourcu 
of inoomo, I would ask the Hon'ble ~ over to remember, the Government of 
India could not have embarked on the large schemes of education and sanita-
tion that have distinguished recent years. I hold that it is a. nlost short-sighted 
policy to discouut futurc benefits of a similar oharacter by an unnecessaty 
curtailment of benoficient capital outlay. My Hon'ble flieud, for a. litUe gain 
to education nnd sanitation at ~ nt, is proposing to throw a.way possibilities 
of much larger gain i ~ tho future. 

cc The Hon'ble Mover also quote(l Rome remarks of mine as to the small 
peroentage of profits on railways. I do not withllraw a. word of ,vhat I said 
in those remat'ks.. It is my duty to 1001< at hoth sides of every case, anel I 
l)oillted out that althongh our profits are lal'go·-millions of poun(ls-they arc 
slnnh os COlnpal'e(\ with the uapital charges o t t in~: which will soon Rluount 
to about 368 million pounds. That shows, as I have at ways said, the necessity 
for oaution,-that is, to be quite sure t.hat works will be l)l'oductiYe-or as sure 
as we can be-befol'e we start 1.1 pon them. Dut because, in the abnorlnal ir~ 

oumstanoes of the present year, the percentage of profit on railways takon 
to the whole sum outstanding is only 'i'>3 rel' ceut after meeting interest 
o nr ~  and because in 1015-16 we estimato it only at '32 11er cent, the 
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Hon'blo Meulber trents these us despicable quan1.it.ies He took these figufCs 
from the table in paragraph 77 of llly reoeut Budget speech. I would like 
to draw his attention to the figures Wilich immediately precede th8111. He 
'\yill see that, even on theSe small})eroen1aof?6S, the net l)rofit on railways, altel' 
meeting all working and interest charges, is cXl?ooted to be £1,914,000 in 
1914-15 and £1,179,000 in 1915-1916, rfhese despicable figures (as the Hoo'bJc 
Mover ~m  to hold them) COlne together to over 8 million pounds. 'Vithout 
those 3 million pounds my Hon'LIe friend \voulcl have had to faoe the necessity 
of fresh taxes. It is tho l'nl1\yflY l)rofit, of which he is soornful, which has stnod 
between the oountry and increased taxation. 

" I now como to the effect of the resolution on education and sanitation 
outlay. What the Hon'ble ?,'!over desires is to expand tllA million pounds, by 
which we propose to allow the Local Governments to exceed thw.r ourrent 
revenues in 1915-16, by another i million pounds. The financial ~ e t of this 
proposal would be not merely to lldd to our Impedal revenue defioit, but to 
climinish our cash ;:ala.nces and to increase pro tanto the amount of next year's 
borrowings on ~ G nt of the unproductive debt" the produotive horrowing 
being decrease,} in like proportion. From a financial point of view this is 
a. most unsound proposal. As I indicated in the conoluding part of my 
recent Budget sprech, our present wllOlly satisfactory financial position has 
been built up by the wise caution of our predecessors, and aitholloooh the oircum .. 
stanoes now existing have justified us, for this year and tho next, in having 
recourse to unproductive borrowing rather than increased taxation, I am Dot 
prepa.red to add to suoh borrowing more than is necessary. Nor is there any 
reason for overriding this general proposition in order to buttress expenditure 
on education and sanitation. 

" The Hon'ble Mover spoke as i[ the financial position in the ooming 
year was such as to involve disastroU8' stoppage of educational and sanitary 
projects a.nd what not. I will just give a few figurea to rebut that. Ta.king 
the total outlay on education and sanitation financed from grants given by 
the G . ~. ernment of India, including the expenditure connected therewitb 
under the Civil Works heac:l-in 1913-14, the aggregate expenditure amounts 
to 257 lakhs; in 1914·15 ooor in~ to the Revised Estimate) to ~  la.khs; 
in 191E-16 (according to the Budget) to 22"J. lakhs, to which ,ve must now 
add 10 iakhs on account of the grant to hosf;{·ls recently announced by Bis 
Excellency the Viceroy. Well, there is a diminished outlay no doubt in 
1915-16 fcS compared with 1914-15;· but it is not nearly as muoh as the dinu-
nished outlay on railways. Moreover, these figures take on ~  the special 
grants into account. H we look at tho total Provincial exyenditure-on 
education. what do we find? The Budget provision for 1915-16 18 £3,198,000 
actually £100,000 more than the Revised Estimate for 1914-15 and n. it ~ mOl'e, 
too, than the actuals of 1913-1 914r-£3,056,OOO. n~er  Medical' ~o in, we 
have for 1913-1914 (in round figures) £1,200,000; for 1914-1915 (J evised Esti. 
mate) £1,349,000; for 1915-1916 £1,299,OOO-a.1ittle falling off, but not uluoh. 
To be ~ r it e fair I n.l.ust admit that the large falling off in tb.C Oivil 'Vorks grants 
to which I referred in my Budget speech will probably to some extent affect 
Education and Sanitation buildings. But taking aU the figures together, the 
dimini:. ~ ~  outlay .under ~ e e. ~ o great heads of e n it ~ is t.rifling 
com pared to the reduced provl81on that has been made under Bail ways; and 
with this war upon us and the possihilitl of ita continuing for a long period we 
cannot undertake to keep outlay on Education and Sanitation ~  up to' the 
specially high standard attained in 1914-1916 and 1H13-1914t. We do not go 
back on our previous policy. Wo must, however, move somewhat more slowly: 
there must be a. littlo stoppage of the speed here, as under other heads .. # I ca.n-
not therefore accept theresolntion 6efore the Counoil. My Bun'ble friond 
the lfover must not however be discouraged: when my Hon'ble Oolleaguc the 
Member for Commerce and Industry, next lays proposals before me for J new 
railways in the Oentral J.>rovinces, it ,yill be my duty to bear in mind that the 
c!"Gted Members from those Provinces do not want those railways." 
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The Hon'ble Mr. Abbott !--" Sir, I ~~  to oppose any reduction 
in the constl'llCtion of railways in India or Burma." 

The Hon1l1e Mr. Dadabhoy:-l' Sir, I wish to eypress my gratitude 
t.o my non-offioial co11eagues for the sU}JPort t.hey bave given to my resolution. 
As I expected, from official quarters I have not receivecl the same uieasure of 
SUPP0l't. Nor did I anticipate it. My Hon'ble ftiend Mr. Marshall Reid 11M 
rightly pointed to the most businesslike Budget present-ed by the Hon'bJe t11e 
Finance ~n i ter. N obody i~ te  the excellenre of the Budget, Rncl I shall 
haye another opportunity in common with the other Hon'ble Members, 
at the proper time, 1.0 pay my tribute of admiration and gratitude for 
the generally very well-intentioned Budget which has been framed. But 
the only issue before the Council, and a 'Tery important issue it is, is 
entirely different; and I regret to say that I still remain un convinced after 
whht I have heard ~om the Hon'ble the Finance Minister and my friend the 
Hon'ble Mr. Clark. It is a mi~t e to suppose that non-official members of this' 
Oouncil do not attach importn,nce to t ~ expansion of the railway programme. 
That is not the point at all. I have been in this Council for several years; I haye 
, made it clear in this Council and outside this Council that the railway pro-
gramme should be supported; but the point whjch claims our attention at this 
particular juncture is t.he propriety, the wisdom, tho expediency of allocating a 
large ~ :m of money for it in a Jean year when a heavy deficit is expected. I 
share the view which the representative of the Bombay Ohamber of Commerce 
entertains, in commOn with some ot.her members, as regards the general utility of 
the Railway programme. :But the question is, are we justified, are we entitled 
to use the tax-payers' money in the further expansion of railway programme 
in 8. year of deficit? I say, Sir, that strategic railways, railways that are 
required for political purposes, are absolutely ne e~~r  and mU8t be con-
struoted at a.ll cost, even when our finanoes do not permit of it ; I go further 
and say that lrotectire railways, railways that are required for the mitigation 
of famine a.n find suitable employment in times of famine, should also be 
undertaken. But, Sir, protective l'ail ways as well as strategic railways and 
railways that are required for political purposeB stand on an entirely different 
footing from railways that are l'equired for the promotion of trade and 
commerce. The Hon'ble the Finance Minister has spoken about the pl'Ofita 
of our railways, and has pointed out that, but for these profits on }'a.Hways, the 
necessity for acld.itional taxation would have been self-evident. But ""hen one 
a.pplies his attention to the eno mo~ capital that has been laid out in building 
railway lincs in Indis, the profits after paying interest are absolutely small and do 
not appeal to ollr consideration. I submit I should not be misunderstood. I have 
not run down railways; I am a, cautious supporter of rail:ways, and all that I 
have stated is that the Government have not made out a case for spending this 
year 50 lakhs of rupees on the' construction of Dew railways. Sir William 
Meyer says that we have reduce{l our expenditure from 12 Or01'68 to 8 crores.-
a very drastic curtaihnent. I note further that the bulk of these 8orores will 
be SIlent on renewals and repairs, and a very small peroentage of it will be 
spent in the construction of new railways. But all this is inconclusive. Reference 
was made to the Nagpur-ltarsi railway. In my speech I did not at all allude 
to the expenditlU'e ulliler that head being dropped for the e ~: n that that 
scheUle luul been sbelyed for a period of three years after the construction had 
been startecl It is, therefore, not surprising that it shoulcl find a place in the 
nel. t year's raihvay progralume. But I must subn1it that thel'e has been nO 
explanation about the other l'ailways ort omi ~;. I was very anxiously 
expecting an ex pln.natiol'l of some sort as regards the urgency of these three 
new in~ , which are now contemplated to 00 constructed, and neithe.r the 
Finance Minister nor !:Ir. Clark has throWll any light on the absolute necessity 
of spending money: this year on those liees. It has Dot been at all pointed out 
that tho postponement of this progralulue for a yen.r would causo any serious 
inconvenieuce either to the Stato or to the country. Sil' \Villiam ~ r, with 
his cha.ract.eristic force, has also stated that \e will bp.ar in luind when a 
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suitable opportunity CODlCS, about. the oonstruction of l'ailways in tho Central 
Provinoes, and that he ,"ould then remind me of my utteranoesto-day. I am 
prepared. I may say that I am not a lnan likely to be disooul"8ged by that. 
These discussions have tJleir moral effect, and I have no doubt tl1at., though tbo 
Hon'ble, the Finance Minister has not acceptorl ml resolution to-day, it ",ill 
have n great deal of effect in the future, and I feel confident tllat in the 
. suoceeding year's budget we shall havo a larger sum unc]er the heads of Sanita-
tion and Education. Sir, I know the ultimate fnte of ml resolution. It is 
not likely to be passed, but I fool the moral importance of It; and though I do 
not press for a division, I still request you, Sir, to put it to the vote." 

The resolution was pat and rejected. 

RESOLUTION BBA CHIlD' COURT FOB. THE CENTRAL 
PROVINOES:. 

• 
Tlle Hon'ble Mr. Dadabhoy:-"Sir, I beg to move-
. tr Tl.at this Council reeommends the Govenlor General in Council that the Court of the 

Judicial Commissioner of the Cenkal Provinces be replaced by a Chief o ~·t consisting of 
five Judges or more." 

U ThiH is a resolution whioh aifects direotly the judicial m o in~r  of 
the Central Pronn068 and Berar,· and consequently the people of that pro-
vince; but it bas an indirect. and perchance not an inoonsiderable, influence 
upon the ~ i  and oontentment of India as a whole, Impartial adminis-
tration of Justice, as has more than once been observed, is the bed -rock .of 
British· Indian Administration. .n t .in~ therefore which ~rove  the 
~ "-ldicial administration of any part of India has more than a 10 interest, 
and must englloC1'6 the favourable oonsideration of this OounoiL 

" Sir, the Central Provinces form one of the group of four provinces 
;vhioh under the Parliamentary Act of IBM (17 and 18 Viot.; O. 77) are a.clminis-
tered &nd_ ma.naged by His Excellency the Viceroy and Governor General of 
india through Chief Commiasion8l'8,-the other tbree beinr Oudh, A8S&-1'J\ and the 
:.; ort.h-w est Frontier "'Province The oldest of these, Ouah, formed in 1856, 
does not DOW retain it. former obarBOter, and since 1902 has lost ita entity in tho 
United Provinces. In point of time the Contral Provinces come next after 
Outih, and take precedence of A ssam and the N orth-West Frontier Provi noe, 
being formed in 1861, while Assam became a separat;c, administrative unit 
in 18'14. and the North-Weat Frontier Province was formed in 1901. ~ it  

the exception of Aasam, whioh is under the jurisdiotion and oontrol of tho 
Oaloutta High Oourt, the judioial machinery in all these provinces is rraoti-
cally identical. Perhaps the &haenes of a su1liciently largo number 0 oivil 
and criminal notions in .A.am in the beginning, the presence in it of a fairly 
large number of resident EuropeanA, and the fact of its having formed a. pari 
ot Bengal before 167", justifted the inclusion of the {Jrovinoo within the local 
limite of the ~mi ietio  of the Oa.lcutta High ('J()urt. The history of early 
British rule m Oudh poMibly explains why. it waa not ,p1aoed under the 
jurisdiction of the High Court at Agra. The amalgamation of the Punjab 
districts of HaMra, Pe8hawar and Kabat and the Trana-Indua portions of 
Bannu and Dera Ismail Khan with areas like Dir, Swat and Ohitral porhApa 
neceaitated their e o ~ion from the jurisdiction of the Punjab Ohief Oourt. 
But speculation on these pointe is useless for our present PJU"posos. The 
?nly point I ?,«:qu.eat Hon'bloYembera to Doto is that. olving to the differonce 
m local conditioDl, the analogy of Ondh and the N orth-West Frontier Province 
,loes not provide an answer to the plea tor a Ohiof Court iu tllo CenLrul. 
-Prolineea and Berar. 
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" Sir, whatever may have been the rea.son for Us ('xlRtence in the past, the 
Judicial Conlluissioner's (..Iourt is unsuited to the 11resent condition of tho 
Central Provinoes and Bera;r. Sooially, economioa.lly at;td politically the deve-
lopment of the proyince has been grea.t indeed. Notwithstanding the ravages 
of plaguo and famine, the population has gro,Vll from 10,879,384 in 1871 to 
16,033,810 in 1911, or an inlprovement of nearly 60 per cent anel a substan-
tial improvelnent upon the figure for 1891 (14,761,534). Making allowanc3 
for differences due to territorial cha,nges and taking the two uuits-the Oentral 
Pl'ovinces and Herar-separately, the same increase in nUlnhc1'8 is noticeablo. 
The European llopulation, exclusive of Anglo-Indians, ,vas over 7,000, aucl 
the Anglo-Indians numbered about 8,500. The eduoational progress of the 
province-high, secondary and primary-bas also been satisfactory. Aooording 
to the last Census Report-

t The number of matriculates and of scholars undergoing collegiate eduoation has more 
than doubled since 1901 and the number of those who have attaine(l their degree has 
increased in the same }lroportion. The male scholars in the secondary 8chools are nearly 
four times IlS many, and the female fchola.rs nearly eight times as many as in 1901, 
while the boys studying in primary o~  a.re now ~ ,  instead of :~,  in 1901 
and the girls 16,000 a8 against 10,000. The number of educational institutions has increased 
by 13 per cent. ' 

"According to the statistics of the Education ~ rtment, in 1911 
there were 3,865 instjtutions as against 3,430 of 1901 and 3,129 of 1891, and 
the scllOlal'S ,vere 297,620 as against 174,091 of 1901 and ~t  of 1891. 
There were in the same year over 3,000 lawyers of aU kinds; 2,699 medical 
practitioners of all kinds; 9,0.16 compounders, mid wives, vaccinatorR, etc. ; 
12,9] 9 professors and teachers of aU kinds and olerks, etc., connected with 
eduoa.tion; 8,317 architects, surveyors, etc.; and ove.l 17,000 Government 
servants in the province, and the numbers are progres!ive. The Judicial 
Administration Report for 1913 shows that on 1st January, ~  barristers 
practising in the Oentra.l ro~noe  and llerar numbered. 62, other advocates 
70, and pleaders of all grades 559. In 1911 the total number of newspapers 
etc., published in the province was 27 with an aggregate oirculation 
of 10,627. Our il:.dustrial aotivity during" the past few years has been 
even more nlarked, and in the same year 1911 we had 62 mines and 
quarries employing 15,590 persons and 255 factories employing 41,028 persons. 
Now mines have been worked and new factories have been started since then. 
We have, besides, tho home industries whioh give employment to large 
numbers of people. Communications, too, have improved a good deal in the 
Central Provinces a.nd Berar, and the railways have had a distinctly stimulat-
ing effect upon the economio conclition and the publio spirit of the people. It 
would be a. wonder if this all-round progress had not expanrled their political 
and administrative horizon. As a matter of fact, the local publio now evince 
far greater interest in the working of local bodies and the general administration 
than they have ever done before, and there a.re few administrative aots whioh 
escape public critioism. 
"Sir, it can well be imagined that such a. progressive popula.tion would 

demand better and more up-to-date a.rrangements for the administration of the 
province, and it has thus come to pass that the existing administrative machinery 
fails to satisfy them. But I confine my attention here to the judioial machinery, 
and Hon'ble Members will please note that large sootions of the people wa.nt 
the whole judioiary to be placed on a sounder and more independent footing, 
and an improved Oourt of Final Appeal. The main point to bear in nlind in 
this connection is that, not only should justice as between man an(l man be 
dispensed impartially a.nd with due regard to law and precodent, but that the 
publio should feel that justice is so dispensed. Tho confidence of the publio 
is B great. and perhaps the determining, factor in the casco No,v, judged by 
this test, the Judicio.l OOlllDlissioner's Court falls below the ideal. Not that 
the Judges are wanting in the performance of their arnuous routine work, but 
thnt tho. whole constitution is oJd and antiquated, and opposed to progressive 
ideas, and does not ensure to the Oourt that lllensUl'O of frecdOlu from exeoutive 
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control whioh is essential for thorough judicial ~n e en en e. I do not Dlean 
to suggest that the Ex:ecutive Go\"crnment has ever intorfered with the 
judioial independence of the Judges; what I do suggest a.nd emphasize is that 
the system is bad and open to oriticism, and tho ,~er  best Judges would 
unconsoiously and unwittingly act uncler some sort of restraint. 

n Sir, down to the 26th October, 1896, we had only one conrt, ie.., the Court· 
of the Judioia.l Oonlmissioner. Under the law he owell, as he owes UO\V, his 
appointment to the Governor General in Oounoil. Dut sinoe then we nre 
having Additional J"udicir.l Commissioner after Additional Judioial Oom-
missioner until we 118.ve come to have three of thonl, two permanent ancl one 
temporary but who will shortly be made permanent; and all these Judges of 
the highest Court (\f Appeal are appointed by the Local Govel·nment. This 
would not be the cu.se in a Ohiof Court, and that is a solid gain. The appoint-
ment, again, of the Registrar of the Judicial Oommissioner's Court lies in the 
hands of the Local Government. It is not 80 in a Ohief Doutt, where e-re7. 
officer holds office directly under the Hon'ble Judges. The Regist.rar, be It 
noted, has to discha.rge im portaDt functions in }'elation to t.he ba.r and the 
subordinate judioiary uf tho province, and it is advisable that his Rl)pointment 
should be in the gift of the Ohief Judge instead of the Local Goyernment. 
"Sir, the .~ i i .  Oommissioner is almost always a civjlian, whereas in a 

Ohief Oourt the office ofOhief ~  is generally held by a barrister. Then, 
of the four ju<looes lYO now have in the Judicial Oommissioner's Court at Nag-
pur, three are members of the Civil Service, and one only is a barrister. 'l'here 
is no limit to the extent to which the Bench may be reoruited from t ~ Civil 
Service. The case would be different in a Chief Court, and at leac;t two of tho 
judges would be lawyers. This diJference, along with the differenoe in the 
quali1icationa of £he Chief ~ of a Ohlef Oourt, would constitute a real 
gain to the cause of judicial administration. Without any disparagement to 
the high capabiliti$ of the members of the Oivil Service, it may be stated that 
lawyer judges as a rule 'prove more 8uooessful and more aatisfa.ctorl on the 
Bench than oivilian judges. Two strong reasons contribute to thls result. 
In the first place, civilians lack the requisite legal training; and in .~ next 
place, the best, the most capable among civilians prefers the'Executive Service. 
The Judicial Service is thlls recruited nlostly from civilians who do T'ot give 
promise of bril1jance in the sister service. There are of course many bon 0' l.rable 
exceptions, but this is the general rule, The evil is aggravated .in the 
Central Provinces and Bera.r by the fact that the incentive of a healthy 
competition such as the r~n e on the Benoh of a reasonable llumber 
of lawyer judges, who' may sometimes be imported from other provinces in 
the case of a Ohief Oourt, would ensure, is almost entirely absent. It 
is not in the highest Court of APll88J. alone that the unfortunate results 
of this absence of all impetus to legal study and legal scholarship 
manifest themselves, but the practical limitation of recruitment to oivil 
servants within the province makes all oivilian judges in the districts 
indifferent to the higher study or law. The fact that 'only a few ~~ i n  

&erV8 in the districts 88 judges-nine in all-and have at least three prize 
appointments open to them, ensurea the ultimate promotion of almost all of them 
to the Judicial Oommissioner's Court. Moreover, the presence of a civilh,n judge 
at the top dispels all fears of supersession of the senior members of the Jervice 
on the occasion of a new appointment. Promotion to the Judioial Oom-
missioner's Oourt thm has ha.rdly to be earned by distinguished sorvice ill the 
subordinate ranks, but comes in the majority of oases as a matter of course. 
The quality of the work of the Chief Appellate Oourt must in such ciroum-
stances suifer. And the further fact. that at Nagpur the Bar. coll8istiuJ of 
about 25 rri ~r  and over 80 . pleaders including advocates, i. very strong. 
can only oontnbute to. UIl8atlsfootory results. A tron~ Dar without an 
equally strong, if not trot ~r, Bench is detnmental to tbe Interests of jUltice • 
and a. good deal of the proverbial 'Jaw's delay' is attributable to such ~ 
ne ~  combinat.ioa.. 'rho increase. in the nnm ~r of aI!peals ill volving 
comphcated qUestlOns of the lere locI an(t commerctallaw, 18 another strong 
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reason for liberalising the Oourt with a larger admission of trained lawyers as 
jU!lgcs. ']'he Oentral Proyinces and Berat' do not ~t  whcre thcl wero in 
1873, when the J udioial COl.amissionor's COUl't was establishe(l, a.lld simple 
bond and ront suits have lost in importance before the suits of a complioa.ted 
nature which a growing oivilisation and illdusb'ial expansion have 
hl'ought On. 

': Sir, if I have so far based my arguDlcnts for a Ohief Oourt upon the pl'esent 
unsatIsfactory constitution of the J uclicial Corumissionel"s Oourt, it is not for 
laok of ot;her solid grounds. The limited powers of the Judioial COlumissioner's 
Court are a source of gL'eat public iuconvenienoe and public dissatisfaction. 
'l'he. Court has no jurisdiction in criminal proceedings against European British 
subJects and persons jointly charged with European British subjects, and all 
clecl'ees flisi in divorce cases of the Subordinate Courts must be made absolute 
by the Bonlbay High Court. '\Vith a fairly large and growing European popu-
lation in the province, both. these limitations lllust cause public inconvenionce; 
and the Hon'ble Home lIembel', ,"hose knowledge of the provinco is unique, 
lIiust know full well that a number of such cases which the Judicial 
Commissioner's Court is not competent to try have annually to be carried to 
the Bombay High Oourt for disposal. This arrangement, however necp.ssary Or 
satisfactory forty years ago, cannot fail to ca.us,e public dissatisfaotion in these 
days of progressive enlightenment in the Oentral Provinces and :Be 1'8.1'. 'ilia 
establishment of a Chief Court at Nagpur will l'enlove all the present 
(lifficulties. 

"Sir, it is a matter for oonsideration also that the growing sense of import-
ance of the provinoial people requires that a Chief Oourt should be established 
at Nagpur. The province has now got a. Legisb,tive Council, and no reason is 
0. pparent why a Chief Oourt, witll a fixed minimum of Lawyer Judges and' a 
Barrister as Chief Judge, which will undoubtedll command greater publio 
oonfi(lencA, shoul;l not replace the present Judimal Oommissioner's Oourt. 
Besides, it is not consonant to the publio ideas of dignity that lawyers, who by 
renson of their conneotion with ilie Local Legislative Oonncil are Honourables, 
should appear in the highest Oourt before J uclges who, so long as they are 
Judicial Oommissioners, are not entitled to claim that distinction. This is a 
matter of sentiment, it is true, but sentiment has its im portance in certain 
circumstanoes. 

"Sir, the above reasons will have made it clear to Hon'ble members that 
the establishment of a Chief Oourt in the Central Provinces is a,' matter of 
necessity, and should engage the serious attention of Government. N ow a 
few words about the number of J uclges. I suggest that we should start with 
five, two of whom at least should be lawyers. We have nt present four, one 
of whom is a Barrister, The adoption of Diy proposal will t e e o~ e ne e ~ 

sitate the appoiutmen-i f another practising ~r as Judge. The congested 
state of the Ju(licial Commissioner's file will supply ample justification 
for my suggestion, With years the business of the Court has increased. 
enormollsly, In 1873 we starte(' with 91 civil appea.15, 17 civil rules, 
2.4.6 luiscello.ncous appeals, 87 criminal aI)peals nn(l 6) crIminal revision 
cases; or 3. total of 354 civil cases aue! 150 ctiminal cases, and of this only 
7 seoond appeals au(l1 civil t~ remained undisposed of at tho end of the 
year. By 1895 the volumo of business had outgrown the cal>ucity of the o~. 
Of the total of 770 civil cases and 676 criminal oases,so many as 543 civil cases 
and 12 crimina.l cases were pending hearing. In October, 1896, therefore an 
Additional Judicial Commissioner was al)pointed, who held office for five 
nlonths In nlarch, 1904, again oue Additional CommissiollPJ.· wrs appointed, 
and on 1st September, 1905, 0. secon(l Additional Judicial Commissioner was 
added. In 1910, there '\1'e altogether 1635 cases of a civil nature, and 741 
cases of a oriluillal nature, and 559 of the former and 47 of the latter grou» 
of cases l'CDlained undisposed of at the end of t ~t year. In 1911, out or 
1,599 civil cases and 787 cl'iminal onses bef0r6 the Court, 777 civil and 
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47 crilllinn.l cases were carried over to 1912; aucl in 1918, the institutions 
of civil appeals alone rose to 1,821 against 1,253 ill 1912, and 1 ,O:LU in 
1911. 'rhe number of civil motions also increased from 896 in 1912 to 
4'19 in 1913. The last Judicial Administration Report reluarks:-

'The pending file of appeals has risen from , ~  to 1,102., in spite of tho f'aa.cttlaat 
disposal!' 'have lllcrensed from U98 to 1,24t-as a result of the entertninment of Po fourth Judge 
for & large part of the year. Unless tbere is a conside ... ble decline in the volume of appollll16 
litiga.tioll: i~ will be i o ~ e for the work of this Court to be cRrI"jetl 011 lly threo .Judges, 
and the appoilltm(,ut of the fourth JlJ..:lge origiually,Mnciiioned {or Que year nnd proloDb"'(..J {or 
a second year, t\'ill have to be made pcrUlaneut'. 

"But I am almost certain that the ponding file oannot bo kept clown 
without detriment to the qualit.y of the ,york unless there nrc at least five 
Judges. -The Judicial Oommissioner's time is partinlll taken up by heavy 
administrative work and by the trial of im or~nt orIginal cases under the 
Probate and AdmiDistration Aot. It is therefore essentially uecessary tha.t 
the Ohief Oourt I recommend should have a minimuln of five Judges. IJrovi-
sian must be made for normal growth in the Tol nms of business. 

"Sir, the question of cost now remains to be discussed, an,l in this con· 
nection tiu-ee points arise for consideration, t)lz.-(l) ,.,hat will be the atlcli· 
tional cost required; ~  whether suoh additional cost should \)e incurred; mHI 
. (3) whether the present is the most opportune time when the aUflitionnl cost 
should be sanctioned. by Government, Nothing definite can be said on the 
first point without a detailed examination of the extra needs of the suggested 
Ohlef Oourt. The increased salary of the Judges will undoubtedly i vo v~ 

some extra expenditure. The present rate of salary of the Judges of the 
Judicial Oommissioner's Oonn is Re. 8,000 a month with Rs. 600 more for the 
J udioial Oommissioner, while a Ohief Oourt Judgeship 'would probably carry 
a monthly saJary of B.s. 4,000, with perhaps a thousand more for the. Chief 
Judge. With a strength of five Judges; the change ",'ould thus ent.a.il an addi-
tional expendit.ure of Be. 8,600 a month. This should be reduced by Ra. 8,000, 
the amount that will have to be spent sooner or ~ter on & fourth Additional 
Judicial Oommissioner, whether permanent or temporary. The increased 
expendiwc thus would be Re. 6,500 a month. It js difficult to estimate the cost 
of tbe extra ministerial establishment, but oue t ~i . g is certain that \va have 
alroody a fairly strong staff, which will haV{' to be fUlthor strengthened 
immediately in consequenoe both of increa.se(t volume of business and the 
permanent. retention of the third Additional JuJicial Commissioner; and that 
sbould enable us to introduce the reform at a far less cost than it has been 
found practicable in other provinces. In the Punjab there was only one J udioial 
OommiBsioner 'f llen the Chief Court with two Judges was estahlished. The 
extra monthly cost found necessary there for a more efficient ministerial staff 
was Rs. 1,363, as per Proceedings of the Governruen t of India in the Finanoial 
Department, No. 977 o! 28th Pebruary, 1866, and the letter of the Govern .. 
ment of India, Home Department, t~ the Punjnl, Government, No. 400 of 28th 

r~ 1866. In the Central. Provinces the &lditional cost under thia hel·t 
~ o  be muoh less. Roughly e in~. the total additional expenditure may 
be put at Ra.10,000 a month on tne assumvtioJr that a fourth Additional 
Judicial Commissioner will not be necessa'1"' allu. Re. 7,000 on the contrary 
8upposition; or, with allowance for oontingenoies, 8&1 a lakh and a quarter a 
year at the outside. This sum is not particularly burdensome. Even if it 
wers, it would be well worth spending for tho Improvement of the judioial 
adl!linistration of the province. 

c' ~~e e i io~ on ~ e ~ point does n?t. admi.t of don:bt. . As, a general 
~ nt on, all expenditure for Improved adminIStration of t ~  18 justill .. 
ablo. But it is a question C8.tainly if Government should entertain proposals 
of increased expenditure at this orisis, especially when, according to the 
Financial Statement presented by the Hon'ble Sir William Meyer the budgotr 
ted provincial deficit in 1916 .. 16 of RI. 5,65,000 will have to he m'aue good by 
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_ reducing the closing halance to Rs. 89,35,000 as against Us. 95,00,000 in 191·1-15 
and Hs. 1,09,53,278 in 1913-1·1. ~  rca-son for prcs3ing this l'Ci'Ol'lll now is 
twofold. Firstly, war or 110 war the administration must proceed on Pl'ogl'CSSiTC 
lines; and secondly, if Government decides to establish n, Ohief Court in tho 
Contral Provinces, the scheme would not in all probability be introduced. in the 
course of tho year. 80 mnny preliminaries haye to he got through, The addi-
tional eX!lenuiture will therofore be incurred in 191H-17, by which tinle it is ox-
pected the war will be over and normal conditions will be restored. Moreover, the 
estima.ted lJl'ovincial deficit is abnormal ill that increased expenuiture synchron-
izes with a falling off in revenue. ~r e provincial revenue is bound to recover 
"ith the restoration of normal conditions, and the Supremo Government will 
be in a better position to strengthen the provincia.! resources by a substantial 
grant. In spite of shortage in revenue from the Oourts of La,v of the Central 
'Provinces of Rs. 35,000 in 1914!-15 compared to the budget estimate and a 
further estimated loss of Rs. 8)000 in 1915·16, the Provincial Governlnent has 
budgetted for an additional expenditure of Rs. 1,27,000 in 1915-16 for Courts 
of Law, over and above the extra B.s. 36,000 spent in 1914.-15. The whole cf 
this expenditw'Q will presumably lle required for giving partial effect to the 
scheme of reorganization of the subordinate judiciary sanotioned by Govern-
ment at an estimated annual cost of Rs 1,90,969-1?-O. Now it would be 
awkward if the improvement in the subordinate judiciary be not correlated by 
an improvement in the highest Gourt of .A ppeal. \Vitll better times this Gov-
ernment will surely not he3itate to come to the relief of tho Provincial Govern-
ment, if necessary. for an object so laudable 8S judicial reform. e..~ e , the 
decline in revenue in this particular department is due to temporQ,ry causes, 
and we may fairly count upon an agreeable rebound in the near future. Pro-
bably by the time the soheme of I'eform I press upon the attention of this 
Counoil is given effeot to the improved state of our finances, both Imperial and 
Provinoial, will reduce the inoonvenience of increased expenditure to a mini-
mum. 'fhere is thus nothing wrong iu our adopting the resolution now. 

"Sir, one word more. In' the scheme of judioial reform I advocate, it is 
furthest from my mind to disturb vested interests. There need not be any 
difficulty. In the Punjab there was none, and the Oivilian Judicial Oommis-
sioner became the first Chief Judge of the Punjab Chief Oourt," 

The Hon'ble Sir Gangadha.r Chitnavis :-" Sir, the Hon'ble 
Mover has dea.lt pretty fully and One might say exhaustively with the 
important aspects of the question now before the Council. His speech will 
bave convinced Hon'ble Members of the necessit<; of the re o m.~ e e is a 
general desire among the local people for an ad vance in the machinery for 
1 be administration of justice in the Ohief Court of the'province with a vie,Y 
to cope expeditiously with the increased work on account of tho doyelopment 
of the province. "Ve have a.lso to count with the new sense of dignity ,yhich 
they now have. It appears the Local Government has in hand 8. scheme of 
reorganization of the subordinate judiciary. I am not aware of the et i ~ 

but it is hoped it will facilitate in the districts the institution and dispostll of 
civil and criminal cases, both origina.l and appellate. That scheme, however, 
leaves untouched the Judicial Commissioner's Oourt. It is certainly clesirable 
that the process of reform should reach that Court also and that the st.atus 
of that Court should be raised. Both the J udidal Commissioner and the Ohief 
Comnlissioner appeal' to be equally anxious with the people to make the 
dispensat.ion of justice in the highest oourt expeditions and attractive alike. 
The Bench is to be further strengthened by the addition of a permanent third 
Additional J udioial Conlmissioner. A .rri ~r has also got a place on it. 
'fhese facts indicate as much. the necessity of l-eform as the determination 
of the local authorities t.o carry it through. The whole point for the consiclel'a,-
tion of Hon'ble }Iemoel's is, whether the l'oforms already int!"lduced, go far 
enough, and whether, instead of this piecemeal reform, an improycment corre-
sponding to what exists iu similarly developed provinoes elsewhere would not 
be far better, I have not heard even one cOillplaint about the quality of 
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justico ill my proviuoe in the Jl1ciicial Commissioner's .. Oourt, .but the 
cOlul1laint ill some quarters is that justice is Dot as o~ iti .  lUi ,It .ought 
to be. An inorease in the number of Judges and the ralSlng of tho dignIty of 
the Court will meet the requirements. 

" TIesidcs, e,ery pro-\·ince which has attained to a reasonable tlegree 6f 
pro!n"CSs should be self-oontaine.d as regards its judicial administl"ation. Tho 
Central Pro"inces and Berar are not, as the Bon'ble Mover has shown. 'i'he 
great nd-vance the Pro'vince has D1Rde in every depart.ment f'hould elltitle it 
t'o ha1"c a. c.ourt ~ ~  would ~ fL.llly ~om o~n~ ~o dosU. wi!h any judicial 
Dlatter arIsIng wIthIn tbe local lImIts of lts lunsdlotlon. A Ohlef Court would 
118 an improven16Dt upon the J udioial Qommissioner's Oourt in this respect. 

cc At the snme time tbat I support tho proposal for the establishment of a 
Ohief Court in the Central Provinoes, I must accept the position that the 
additional oxpenditure involved should be inourred after the wnr is oveT. 
I am gla(l the Hon'ble Mover has alio prooeeds.l upon this assumption. 

(C With these remarks I beg to support the resolution." 

The. Hon'ble Sir Regina.ld Craddock :_CC Sir, the Hon'hie 
lire i1adabhoy, by the terms of bis resolution (lesircs this Oouncil to state that 
in its opinion the Oourt of the Judicial Commissioner of tho dentrnl Provinoes 
should be elevated into a Chief Court having the same status 88 the Ohief 
Court of the Punjab or of Lower Burma, and that the Court so elevated 
should consist of five Judges. Mr. Dad&bhoy is, I think, partly actuated by 
the very human tendency that we all share of always thinking that something 
that we have not got is a little better than something we have. And I feel 
myself exceedingly doubtful whethetr the mere altm-ation in the name and 
status of the Court is going to alter materially the nature of the justice 
administered hy that Oourt. We have had very many eminent men among 
the Ju<L:,aes who hbve presided over that Court, some of whom, I have no 
doubt the Hon'ble Mr. Dada.bhoy will readiiy admit, could have oooupied 
with distinction and credi I seats on any High Oourt in India.. Dut, Sir, 
besides that feeling there is always a healthy provincial' patriotislQ which 
~ e  that the institutions of the IJrovince shall be ra.ia8d in status and 
be mado equal to the ill'ltitutions of other provinoes. Ab an individual 
DO one can accuse me of tIeing at a.ll slow in desiring the progress and 
development of the Provine£' in which I have spent 80 many years, and 
speaking in that individual capacity, I ay!p.pathise entirely ,rith what the 
Hon'ble Mr. Dadabhoy has said and lnth the aspirations of the Province t.hat 
its status may grow as time goes on and as its circulll8tances dt..avelop. 

" In point of fact t,here has been a.u extraordinary deyclopmeut in tho judi-
cial administration of the province, most. of which" has taken place Within 
the period of my service in India. When I first came to the provinue, the 
CDurtswsre those of the Judicial Commissioner at the top-a single onioer~  
under him were the courts ~ . Commissioners, then of Deputy Onmmiaaionera 
then of Assistant Commissi(, !.lora, and, at the bottom, the courts of TtJhsildara: 

~ o~ dispense<! the whole of t ~e oivil. and ~rimin  juatico, 
~ e  carryIng on then ~ven e and executive funotiODs. Detw'eeu that time 
and this no less than six new Courts Acta haYe been passed ill the Imperial 
Council for developing judicial administratil)Q in the Oent,ral Provinces. 1'hat 
eve~ ment has ~n~in e  ~ f:o the preseLt time. ~ ~e IJ8lmanent court now 
COnB18ts of a JUdlCUL1 OommlSSloDer, and two Addltl0nal Judicial Oommia-
sioners, and a. t,hird has been appointed temporarily sinco 1913. lJ1*Oposala for 
turning that third appointment into a permanenoy are now before •. he 8eore-
tary of State, 80 that the permanent conatitution of tho oo r~ ulay in a very 
ahort time be ~ e te  to be four Judges. 

~. Dadabhoy, in . order to justify his proposal has cited 8ODlO ~ 
re~r in  P".Ilding fllE»A in the JudiCIal ommi ion r ~  (,ou:rt. Now I do Dot 
thInk it is the oxperienoe of a.ny one in India that the pending files of any 
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High Court arc determined 1'1 its status. I fancy that if we were t6 eXf' .. mille 
the pending files of the -rarious High Courts of India, we lujght fin(1 that, after 
all, there wa..q sODlething to be said for n. Judicial Commissioner's Court in 
the matter of t.he disposal of business; sO that I do not tl1ink that the 
lnerp fact that the pending files of the Judicial Oommissioner's Court in 
the Oentral Provinces are heavy is in itself an r~ ment for increasing the 
statu8 of that Court. As I have said, the Government of India 11ave 
:!lways boen favournLle to the dC\relopment of indicial administration in the 

• u 

various provinces when tho time COines to take each step forward. In the 
present instance, however, tho Local Administration has not, up to the present, 
put forward a proposal to clevate the J udicia.l 001nmissioner's Oourt into a 
Chief Court, and, neoessarily, from the point of view of the Government of 
India, the first authority to put forward this proposal should be tho Local 
Administration. 1.'here is the question of the vol unle aD(1 complexity of liti-
gation to ba oonsidered; there is the question of expense, and there is also the 
question of loonl opinion on the subject. All these have to be carefully 
examined and, so far as the Governmp.nt of India. are concerned, they preserve 
a. perfectly open mind on the case. I hope that my Hon'ble friend Mr. 
Dadabhoy will he satisfied if the attention of the Local Administration 
js drawn to his resolution and an opportunity,is giyen to the Local .A.dJllin-
istration to consult with their officers, with the .T udges of the Judicial Com-
missioner's Court and with non-official opinion. When they have considered 
that question, if the n ~ is recommended by tho Local Administration and 
a case is considered by the Government of India to haTe been made out, no 
doubt the neoessary action will be taken; but for the present, the Govern-
ment of India. preserve an open mind on this subjeot." 

The Hon'ble P....r. Da.da.bhoy :-" Sir, after the very sympathetic 
reply given by the Hon'ble the Home Member, it is not necessary for me to 
add anything further to what I have already said in my opening speech. The 
Hon'ble the Home Member has :~: e e  the extraordinary development 
of the Province during the last few years, to which it is only fair to add, the 
H'on'ble ~ em er himself has contributed a great deal by his persona.l exertions. 
It is only therefore in the fitness of things that that development should be 
carried a stage further, and that the present Judicial Commissioner's Court should 
be elevated to the dignity of a, Chief Court. The Hon'ble the Home ~ em er has 
stated that nO proposal to this effect has come up from the Loca.l Government 
or frOln the Judicial Commissioner. So fa!." as the' Judicial Commissioner'S 
Court is ooncerned, there is a certain amount of delicacy in the matter, and 
the Judicial Commissioner's Court is not likely to llloye in the matter. .But I 
am glad that the attention of the Provincial Government will. be dl'a.wn to my 
resolution and local official and non·official opinion will be taken On the 
subject. I can confidently say to the Hon'ble the Home Member that there 
will be only one answer to that appeal, and that that answer will be 'let us 
have a Chief Oourt)." 

The Vice-President :-" Does the Hon'l,le Member ,vish to with-
draw his re~o tion ? " 

The Hon'ble Mr. Dadabhoy :-" Practically the IIon'ble the 
Home Member has acceptecIllly resolution." 

The Bon'ble Si... Regina.ld Craddock :-" No, I have not 
acceptecl the resolution lit all." 

The Hon'hle Mr. Dadabhoy :_H I}l the circlllllstances, I think 
it right to withdraw my resolution," 
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The Vice-President :-" 'l'he resolution is by ormi ~ion with· 
(lrn"-n." 

The Council ndjouflled to Tuesday, the Uth r~  ]915. 

DELHI; l 
The 12th· March, 1!J15.) 

W. H. 'VINOENT, 

S('crefm'y 10 lite Gooerflf'llCflt of India, 

ugi,ltr.tive Depn,.tflU!1lt. 
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IMPERIAL SEltYIOE ORDER. 

OOlO ANIONS. 

[Civil Sertlcee in Inata-Europ!:l .... ]-Dt. 

No. Members. Dat. of appolnt.ment. 

~

1 Henry Lawrenoe Fl-eDcb, Esq. (l'etired), (Europe) • • • 12t,b December 19) 1. 

2 Pdmund Wilfrid Eaker, Esq. e rt r.i ~ Government of Ditto. 
India). 

8 Stanislaus Kostka Murphy, Esq (.Retired), (Eurolle). Ditto. 

4 Thomas William Payne, :Esq. (Headquartors, Govcrnmcnt of Ditto. 
India). 

:> Roderick Komcli Biernacki, Esq. (punjab). • Ditto. 

6 Thomas Oakley Drake, Esq. (Headquarters, Government of Ditto. 
India). . 

7 James Stuart Salt, Esq. (Headquartera, Government of Indin) DiUo. 

8 Joseph Bocarro, Esq. (Bombay) • • 

9 Charles William Caston, Esq. (Retired), (Bengal) • • 

18 losepb Edward Lacey, Esq. (Headquut.en, Government of 
India). 

11 Charles Albert Pogson, Esq. (Bombay) • 

12 John Alnmder McIver, Esq. (Bombay) 

18 Walter Henry Thompson, Esq (Bengal) • 

14 Walter Arthur Shilstone, Esq. (Bihar and ri ~  

• 

• 

15 Gerald Aylmer Levett-Yeats, Esq. (United ro i ~  

16 Robert Henry Niblett, Esq. (United Provinces) 

11-Charles Edward Browne, Esq. (Burma) 

18 Albert George Lincoln, Esq. (N.-W. Prontier Province) 

• 

• 

• 

• 

Dit.to. 

Ditto. 

DiUo. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

19 Major Allen MeIlers Anscomb, V.D. (Retired), (Europe) . Ditto. 

20 George William Marshall, Esq. (Headquarters, Govf."rnmoet of Ditto. 
India) . 
. 

21 Auguatus Stapleton, Esq. (Headquarten, ao.crnmcnt of India) • Ditto. 

••• Walter lames Bagley, Esq. • • • • Ditto. Deoeaaed • 

22 The Hon'b1e Sir Charles nalley, K.C.8.I., 1.C.S. (Bihar and l'"h.JUDe 1211. 
Oris_). . 

IS WiUiam James Drake, Esq. (Headqu.uter., Governmont of Ditto. 
India). 

!t John Charles Claucey, Esq. (BI1I'.III&) • 

15 George loaepll Rogera., Beq. (Kuhmir) • 

18 :Ji'TaDeis Oecup Marshall, Eeq. (Madra.) 

• 

• 

• 

• • 

• 

• 

• 

• 

• 

• 

DiUn • 

Ditto. 

Ditto. 

-
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No. lIombortl. Date of a).?ointmont. 

27 Andrew Peter :Mitchcll, ~ . (Cl'ntml Provinces) 

28 Leonard Charles Dixon Bean, Esq. ~ n ~  • 

· I-lth Jnne 1912. 

20 Conly James Dease, Esq. (Retirecl), (Eurolle) 

30 

81 

Hcnry llaynor Goulding, Esq. (Punjab) 
, 

Henry Alfred Hall, Esq. (llombay) • 

32 Robert George Girard, Esq. (Bcl1gal) • 

• • 

• 

• 

• Ditto • 

• Ditto. 

• Ditto. 

• Ditto • 

Ditto. 

~ Herbert ~ o  Stowelll E!:q. (Headquart.cl's, Government of India) 1st January 1913. 

31! \V n)ter Burr-nryall, Esq. (Punjab) • • Ditto. 

85 George "'illiam Judd, EEq. ~om  • • • Ditto. 

31> Edward Alexander Chadwick Walker, Esq. (Burma) Ditto. 

37 David James Murtrie, Efq. (llombay) • • • Ditto. 

88 Charlf:s Edward Pyster, Esq. (Retired), (OE>ngnl) • • • Ditto. 

39 Henry Clatkc, Esq. (Bangalore), (:MyEore) • • • Ditto. 

-10 Charles 'Villfor<l, Esq. (Central rov :e~  • • Ditto. 

41 Dr. Paul ~ o nne  Druhl, D.Se., ~ ·. . . ., .F.G.S., }<'.C.S., 
(Bengal). • 

Ditto. 

42 Norman Orton Peters, Esq. ~ m  • • • Ditto. 

43 WilIia.m Hawkins, Esq, (PulljaL) • • • • aloJ Junc 1918. 

44 Thomas i~ er  ~ . r~  • • • • 

45 John Dufour Sha})coU, Esq: (Hfaclquartel's, Government of 
India.) • 

46 Charles Patrick O'Rielly, Esq. (Uniu-d Provinces) • • 

~ 7 lJertini Lemoine Allard Laville, Esq. ~ rn  • • • 

48 George Hamilt··n ~ , ~  (Bcngal) • • 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

.-
.J.D ~  Holroytl Gadsden, ES(I' (Madra,:) • • • 2lnd June 1914. 

50 Jamn Guyer Harris, Esq. (TIUl'llla) 

51 Frank Luker., Eeq. (on le3.ve) • 

• 

• 

• • 

• • 

52 Arthel' HeufY Wilsone, Esq. (HeaJquarters, GoYCrnmeut of 
India). 

53 Gill.)el't Franklyn 'Yinn, Esq. (Headquartc),i;, GOYCl'nlnl'nt of 
India). 

itt~. 

Ditto. 

Ditto. 

Ditto. 

• 
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COMPANIONS. 

[ChoU Son-iot'S in Iudla-IndianJ]-loo. 

= 
No. llemben. Date oI .ppolD .... nl. . 

1 Shaikh Shadi (Headquarters .. Go,"ernmcnt of IJldia) . li&.b Dn:ember 1911. 

2 UlleIldra Nnth Chatlerji (Headquarters, Government of IDdia) • 

:I Ra.i Eahadur Ham Ram (lleugaJ) • •  • 

... Dabu Narayan Ki.csen Sen (HeadqunrfCl1i, Government of India) 

I) Jab8Dgir Doeabhai Frarnji (Dombay) • • 

(j Rao Dahadilr Rudl1lgauda Chenvu-ganclu. Arbl (Hombay) •  • 

7 Rao Bahadur GoLindJatn 8."llamatrai (Bombay) 

8 Ahsan-ud-clin Ahma() .. ~. (Ikugal) e • 

9 Babu Umesh Chandr", Daa (Bihar and Orissa) • 

10 lIirza Ir!an Ali Eeg, Esq. (United ProvinceF) • 

11 Taw Sein Ko, Esq. (Burma.) • • • • 

12 Maung Ogb .. K.8.li. (BUfm&) • • 

IS Mahdi Hapn .. E.q. (Central Pl'OTmces) • e 

141 Rai SahIb Gajju Mal ort ee~ Frontier proyince) 

15 Pandit Nand Lal (Central Indi.) 

16 1t-lir Shams Shah (Ealuchistan) 

• 

e 

• 

• 

• • 

• 

e 

• • 

• eo 

• 

• 

17 M. R. Ry. Diwan Bah.dur Annaji AiI&Dgnr Krishnuwami 
Aly.ngar Avergal (lIadras). 

}oJ. R. Ry. Parambil 'l'haryan 'l'harya.D Al'ergal 

L8 M. R. Ry. Cancbi Sanottama Row Avcrgal (Madnu) 
.. 

i9 M. R. Ry. Bbimanakunte Hanumantb& Row Avergal (lladru) • 

W Babu Cham Chandra Goawami (Assam) • • • 

11 Ya.ung Po Sa (Eurma) • • • • • -I 
i~ The llon1>le Nal1'ab Saiyid Muhammad, Khan Bahadur (Dcpgalf 

~  Jduhammad Aziz..ud-din HldJaw Khan Bahadur (-'lad .... ) 
• 

2-' M. R. Ry. Chinglepu, Ratna Mudaliar Al'ergal (Aladru) . 

!5 Babu Bam Smaran La1 (United l'rol'incea) • • 

is Rao Bahad1l' Kuhinath KeabaT. Thakur (CenkaJ Proy;ncea) 

i1 Ia Charan Chauau LaI, Etq. (Punjab) • • 

28 Reo Bahadur Vitbalrai Himatram (Bombay) • • 

i~to. 

DiUo. 

DiUo. 

Ditto. 

Ditto. 

Ditto. 

Dit.t.o. 

DiUo. 

Ditto. 

DiUo. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

DiUo. 

Ditto. 

Ditto. D ....... 

Ditto • 

DUto. 

14th .TILlIe IV11. 

Ditto • 

DiUo • 
... 

Ditto. 

Djtto. 

Ditto. 

DiUo. 

Ditto. 

Ditto. 
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IMpERIAL 8ERVIOE ORDER. 

COMl' ANIONS-COJlClcl. 

[Civil Servicos iu India.-Indians]-lOO. 
-

No. NOIlIbors. D&tc' of appuiutmeuf;. 

-----_._---_._---_._-------._--------

2U Khan llahauul' Saiyed Hhams ncl-Din Saiye:l ~ i  ~ ri (Bom- l-:l:th June !!H;? 
ba.y). 

80 Godrc:z Dorabjee PUclnmjeo) Esq. (Bombay) • Ditto. 

S1 Babu Bcpin V chari Das (Headlluarters, Govcl'Ilmeut of India) • 1st J n.uuary 1918. 

32 ~ . n. lty. Rao Bahadur Talltlalam Sundaro. !lao Avergal I 
(Madras). 

33 l\Ir, Dhanjisbn.h Diushah ~ t  (Ajmer) • 

34, Mr. Ganga NaraY:ln Ray (nengal) 

85 Dabu Ambica Chal".ln Chatterjee (Deug-d.!) • 

Pandit 1.fani Ram • • • • 

1\Ir. Ravji Balaji Kamudikar 

Maung Shwe Tha, K.S.M., A.T.l\I. • • 

Ditto. 

Ditto . 

Ditto. 

Ditto . 

D iUo. Decca sed . 

Ditto. Ditto. 

Ditto. Ditto . 

36 M. R. Ry. Rao Bahadnr Annu Chidambara. Prlluatharthihara Brd June 1913. 
Aiyar Avergal (Madras). 

87 Khan Bahadur Kutb-nd-din (Ra.j-Nnndga.oll State), (Central Ditto. 
Provinces) . 

38 ~ n  Po (2), K. S. ~  (Burma). Ditto. 

39 Rao Bahadllr Ramchn.ndra Narayan Joglekar (Bombay) 

40 Babu Khagendra Nath Mitra. (Bengal) . 

401 lIr. :.\IIunchershaw Framji Oonvala. (Bengal) • 

42/1\Ir. Manmatha. Nath Ghosh, M.A., B.L. (Bengal) 

43 I Itai Bahadur 'rilok Cha.lld (Punja.b) 

• 

• 

-1--11 Shankar Afauho Chitna.vis, Esq., n.A. (Cunh·al Provinces amI 
Dera.r). 

45 Bahn Kanti Dhushall Sen (Bihar and Orissa) 

'16 Rao Dahadur Anant Sadashiv Tu.mbe (Bombay) 

Ditto. 

Ditto . 

Ditto. 

22nd June 1914-• 

Ditto. 

Ditto. 

Ditto. 

Ditto. 
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List of recipients of the Kaisar==i=Hind Medal 
'from the 2nd January 1911 to the 1St 

January 1915-
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XAISAR-! .. HIND MEDAL. 

NOTIFIOATION. 

Oalcrltta, the 2nd JaJUlGfll 1911. 

No. i.-His Excellonoy the Vicel\"ly and G erno~ Genor  is ~ to 
,announce that Ifis :llnjesty 1he King-EIUpel'Or of India bas been gracIously 
llieased to awnrd the Kaisfil'-i-Hind Medal of the First Olass for Publio Service 
in India to :-
1. LADY ~ n  MUIR-l£AcKENzrB, wifo of Sir J. Muir-Kaokonzie, 

lat.e Senior Metnber of the Oounoil of the Governor of 
Bombay. 

2. LIEUTENANT-CoLONEL. HENRY SlUTH, K.D., Indian Medioal Borvice, 
_ Civil Surgeon of Anlritsar, Punjab. 

3. MRS. EDWIN DAVIES, Chief Lady Superintehdent, Lady Minto Indian 
Nursing Assooiation. 

4. MAJOR TIlOMAS \\7 A.LTBR IRVINB, K.B., F.B..C.B.B., Indian Hcdioal 
Service, late Residency Surgoon, Mewar, llajputana. 

5. KJIAN ~ n  ARDBSRIB. DINSHAJ'I OlllNAl, reti.red. District Judge, 
Central Provinces. 

His lb.:ceUenoy the Viceroy and Governor-General is pleased to award 
the Kaisar-i-Hind Medal of the 8eoond Class for Public 8errice in India 
ro:- • 

~ ,,' .. 

-' 

'I. LrxuTKNA.NT-OoLOliBL hDBJUOX AUQuft Oa:JlI.ft'I.Ui Kmrnm, IndiaQ 
, . Army, Oantonment ~ i tr te, Nasirabad. 
-,!!. ~. MIT!'BR, late Lady o. rint~n ent,. Diamat Board 8choo1a, 

lullundur. 
3. MA. MA GYI of Prome. 
4. MRs. JWA1L-\. PRASAD (Srimati L'urnitna l)evi). wifo of the Hon-ble 

Pandit lwala. Pra'lld, lLA., OoUector of Musatfarnagar, 
U nitcd Provinces. 

5. :BAnU LAT. DIHARI SHAll, Founder, Principal and 8eoretar, of ijle 
Industrial Home and School for Blind Ohildren, Bata11y. 
Calcutta. . • 

6. DR. CHARLES B.uu[s, M.D., C,lt:, D.P.B., Superintendent, of Bmigra-
tion and rot~tor of Bmigrants, Oa.lcut ta. 

7. MRS. BASI MUKIITI N AS, Hospital Assistant in charge of the Lad, 
Du1ferin Hospital, Dacca. 

S. To RBVJJ. FRBDBRIOK, VOLIOllOll. PAUL 80 BlJ'lIl'ZB, Superintendent 
. of theLepel' Asylum, 8ahll', Madraa Preaid8noy. 

9. MIss BERTHA. THORN,' a member of tho Baptist Zenana. Vi_OD 
~ t • 

10. SHEIKH SALA-UD-DIN,' a landlord of Multai in the Betul DiatrJot. 
OentraJ. Prarincea. 

11. MUN8HI GULAl! .1IuiZ.l{l!RAlllrlAl?, a member of the' Ajmer lIuni. 
. .~mm tteo, Ba]putana. . 

12. LALA RAM ~, t~ Hospital.A.saiatant, Def& lamail Khan. 
18. MAJOR RoBERT ~  -BLACKHA.M, Royal A.rmy Medical 00 

~ '. ~i t . OJllcer, 1st (Peshawar) Diviaion. rpa, 

A. BARLE, 
0f'g.,9ecreta,., 10 lle OOfJt1rfmUJ1I1 of Indio, 

Home DiJ1NWImtml. 



1J'elhi, tll,S 12th IJecember 1911. 

No. '75-0. D.-His Excellency the Goyernor-General is pleased to 
announce that the King-Emperor has been graciously pleased to awa,rd tho 
Kaisar-i-Hind Medal of the Fhst Class for Publio Service in India to:-

1. HER EXCELLENOY TIlE LADY HARDINGE OP PENSHURST, C I. 
2. MAJOR ALBERT ELIJ AR W ALTER, Indian Medioal Service, Superin-

tendent, X-Ray Institute, Debra Dun. 
8. DENYS DESAUMAREZ BRAY, ESQUIRE, Indian Civil Service, Census 

Superintendent, Baluchistan. 

4. JOHN THEODORE ROEBUCK STARK, ~ , R.egistra.r of the Railway 
._ Department of the Government of India. 
5. MAX OARL OH RISTIAN BONIG, ESQUIRE, Extra Assistant Oonservator 

of Forests, Port Blair. 

6. RAO BAHAD'UR RAM BHAU MEGHASHAlI JOSHI, Extra-Assistant 
Commissione'l', Chanda, Centra.l Provinces. . 

7. TIAROLD FIELDING PATRICK HALL, ESQUIRE, lately a Deputy Com-
missioner in Burma (retired). 

8. JAMES EMILE DuBERN, ESQUIRE, Vice-President of the Rangoon 
Municipal Committee I 

9. FRANK FREDERICK LYALL, ESQUIRE, Indian Oivil Service, Magistrate 
and Oollector, Muzafferpur, Bongal. 

10. MAJOR ARTHUR GWYTHER, K.B., P.R.C.S, Indian Medical Service, 
Civil Surgeon, Howrah, and Superintendent of the Howrah JaiL 

11. DARCY LINDSAY, ESQUIRE, Joint Honorary Secretary, OaJcutta Club. 
IS. RA.I HARI MOjIAN CHANDRA BARADUR, Secretary, Lowis Jubilee 

Sanitarium, Darjeeling, a.nd an Honorary Magistrate, Darjeeling. 
13 EDWARD GoLDING BA.RTON, ESQUIRE) B.A.., BE., K I.O.E'I District 

Engineer, Darbhanga, e~ . 

14. DR. THOliAS JOSBPH 0' DONNEL, lately Ohief Medical Officer, Kolar 
Gold Fields. 

15. 

16. 

1 '7. 

18, 

19. 

20. 

21. 

22. 

23. 

THE REVBREND CBCIL EARLE TYNDALB-BISOOE, 1I.A, Prinoipal af 
the Church Missionary Society Schools, Kashmir, 
OAPTAIN JASPER RoBgRT JOLY TYRRELL, M.B., Indian Medioal 
Servioe, Agency Surgeon: Bhopawar, Oentral India. 

MAJOR WILLIAlrI HANCOCK TuCKER, :II.R.0.8., L R.C P., Inyian 
Medical Servioe, District Medical and Sanitary Offioer, Coim-
ba.tore, Madras PresideT)cy. 

DR. HERnERT F. LECHMERB TAYLOR, M.B., :PH.D., 1I.A., of f.he 
Ohurch of Scotland Mission, J alalpUl', in . the Gujrat District, 
Punjab, and in charge of the Jalalpur Hospital. 

JOSEPH WILSON-JOHNSTON, ESQUIRE, :B.A., Barrister-at-Law, Indian 
Civil Sen.-ice, Assistant omm ion~r, Dera Ghazi Khan Distriot, 
Punjab. 

ALEXA.NDER BROADWAY, ESQUIRE Honorary Magistrate, Sherkot 
Tahsil, Jbang Djstriot, Punjab. 

GEORGE RAMSAY MURRAY, ESQUIRE, Indian Oivil Servioe, Assistant 
}[I\gistrate, 'Unite(l Provinces, on specia.l duty. 

~  MARSDEN HODGSON, ESQUIRE, Forest Department, Bombay, 
Deputy Oonservator of }'orests, Surat, and Assistant Political Agent 
for the Dangs. 

THE REVEREND GEORGE PRITCHARD TAYLOR, Y.A., D.D., ·of the Irish 
Presbyterian Mission, Ahmedabad, and President and Professol' of 
the St.evenson !lemol'ial Divinity School, Ahmedabad, Bombay 
Presidency. 



24. 'rHE o ~~  S .... RlJAR ltA.Tl SnAMDUUSINGR AHA1l8INO JAVliAYRAO 
n,AJI of i\:lnle5!'l\ol1 llomlmy Presidenoy, au Additional Momher 
of tho (Joulloil of' t.he Governor of Bombay for making La,,'a and 
11 cgulations. 

25. TUE R:SVJUtEND JOHN CA-'\lERON YOUNG, :Lfodion.l Missionary of the 
Keith x'alconer Mission at Shn.ik.h ott: man, Aden. 

26. JAMECJ FOREST Bnum'ON ESQUIRE, h.I.O.B., ).t.I.K.B., Ohiof OIneor 
and Chief Engineer of the Karachi Munioipality. 

27. ~ G  llORJdUSJI KOTH"nI, ESQUIllE, of Karachi, a Munioipal 
. Councillor, Karachi Municipa.lity. 

28. DR. RAGHAVENDRA. ltow, K.D , n.s.c., of Bombay. 
29. MISS BBOKJ Secretary, National Indi:an A'ISooiation. 

lJelli, the 12th December 1911. 

No. 76-0. D.-ills Excellency t.he Goycrno.--Goncral is pleased to a\\'ard 
the Kaisar-i-Hind Medal of tho &''OOnd Class for Public Service in India to ~
1. PETER HENRY OLlTTTBRBUCK, EsQUIRB, }P.Z.8., "P R.G.B., P.B.S., 

Deputy Conservator of Forests! ':.ir:ted Provinoes and Oudh, Major, 
2nrl (N orthcra) Regiment, U. ~ '. ] Lorse, and an Honorary A.-D.-C. 
to His Honour the ie t n nt~vernor of the U niW Pr(winoes. 

2. BRTAN EnW.A.nD O'CONOR, EsQUIE&, B.A., Barrhlter-at·Law, Advo-
cate, lligh Court of the United }>rovinces of Agra a.nd Oudh. 

3. BRYOB OnUDLEIGHT BURT, .~. B SO., 1'.0.8., Deputy Director 
of Agriculture, Central Oirole, O::.wnpore, United Provinces. 

~ ANDRBW ,AND.MoN, EsQUIB.., Secretary to the Qiletta Munioipality. 
5. U Ko of KPt,oon, 8h,,-ebo District, Ohairman of the Kyigon Pathi 

Rm:a.l Oo-operative Oredit 800iety and of the Tantabin Un iou, 
:Burma.. Retired Police officer. 

6. MAUNG Po TOIt, Municipal CommisSioner of Tharrawaddy, Burma. 
7. FRDRRICK JAMES . G ~ , ESQUIRB, Extra-AssiStant Couserva.t.or of 

Forests, North Chanda Division,. Oentral Provinces. 
8. D..l. liARGARB:r MACKELLAR, Lady Doctor of the Canadian Mi8sion, • 

N eemuch, Central India. . 

9. M USSllIAT P ABDUl BAI, of Baghoda in the Betul District, Central 
Provinces. 

10. MULL A. Yuc:up ALI, KOTHKW A.LA., of Burhanpur, Central Provinoea 

11. JEOSA. PATEr.., Malguzar of Roshna, ill the Balaghat Distriot, Central 
Provinoes. 

12. RAO BAHADUR Buu RAo DADA, Vice-President of the Nagpur ~ni
cipality, Oentral Provinces. 

13. MISS RosB MARGARBT PaliLBlJ8, of the Krishnaga.r Medica1Misaion, 
Bengal. 

14. Dun ~  ATH SINGH, o~ ~ ttin  Contr.actor. at ,Giridib, Ben.Clgal, 
OhaIrman. of the Educational Sub-CommIttee lU the Bast Indian 
Railway Company's Collieries. 

15. THB RBV:&REND J AllBl MBRRY lIAOPBA.ILJ X. 8., of Monghyr, Bengal. 
lu. THB RBVERBND PB,lmBRIO)[ WILLl.ut AXBIlRY SIUTH, Senior 

Member of the WESleyan Mission in Bankura and in charge of tho 
Bankura Leper .Asylum, Bengal. 

17. Mms ELBAlfOR LouISA Moon.., of the Baptist Zenana MiRfJiOD 
-BarisaI, Bastern BeDRal and Aasam. • 

18. Jon. lliwBTT 8TJ:pnBJ1S, BsQUlJl.B,. Municipal BDgineer Civil and 
Military Station, Bangalore, Xysore. ' 

19. MIg ~ i t  liATILDA.. MAOPHA..IL, lleR.O.P. " 8., ot the United 
Pree Ohurch of SooMand Miaeion, Madras. 
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20. TnJii REVRRENJ1 J onN SCUDDER CHANDLER, of the American Madura 
Mission in the Madras Prosidency. 

21. MIRZA N ASnUJ,J,A KnAN, Honorary Vice-OoDsul, Kerman, Persin.n 
Gulf.' 

22. AGnA MOHAMED KHALIL-DIN-MOHAMED KARIltf., Dragoman in the 
British Residency, Bushire, Persian Gulf. 

28. l!ACKER1.'ICH GULZAD, ESQUIRE, Provision Oontractor to the' N 8.1'y 
and Indian Marine, Dushire, Persian Gulf. 

24. YASUF KANOW, an Arab Merchant of Bahrein, Persian Gulf. 
25. DR. EDITH DROWN (If the Memorial Mission Hospital, Ludhiana, 

Puniab. 

26. LALA DIIARY OHAND, Tahsil dar, Dera Ghazi Khan, Punjab, on 
special duty in connection with the. new Chorutta Town. 

27. LALA. ~  DAS, Indian Subordinate Medical Department, Sub-
Assistant Surgeon in the Punjab. 

28. OOMMISSARY (Honorary Captain) WILLIAM DAVID GRAY, India.n 
Miscellaneous List, Ohief Olerk, Military Secretary's Branch, Army 
Head-Quarters. 

29. MISS ELIZABETH A.NNIE WILDMAN, R.R,C., Queen Alexandra:s Mili-
tary Nursing Service, Lady Superintendent, Poona. 

30. MISS ELEANOR SARAH KELLY, Queen Alexandra's Military Nursing 
Service, Lady Superintendent, Meerut (on leave). . 

31. MISS MARY LAVINIA HAYES, Queen .Alexandra's Military Nursing 
Service, Lady Superintendent, Rawa.lpindi. 

82. MISS HELEN .ANNA MACDONALD RAIT, Queen Alexandra's Military 
Nursing Service, Senior Nursing Sister, Lucknow (on leave). 

33. HONORARY OAPTAIN OHARLES HENRY ORllAN, Senior Assistant 
Burgeon, Indian Subordinate M.edical Department, Dalhousie, 
Punjab. 

34. StrnADA:&. A»DUR RAZZAK KHAN, Senior Bub-Assistant Surgoon J 1st 
Class, Indian Subordinate Medical Department, Bengal. 

35. JUADAIt NIRANJAN DAS, Senior Bub-Aasistant. Burgeon, 2nd Olass, 
Indian Subordinate Medical Department, Bengal. 

36. IHSAN ALI, Sub-Assistant Surgeon, 1st Class, Indian Subordinate 
~ e i  Department, Bengal. 

37. U SlIAN N.A. W AZ KHAN, Senior Sub·Assista.nt Surgeon, 1st Class, Indian 
Subordinate Medical Department, Madras. 

38. SHAIKH ALI SHADABH, Senior Sub-Assistant Surgeon, 1st Class, Indian 
Subordinate Medical Department, Bombay. 

39. MISS MOTIBAI KAPADIA, F.R.O.B., Medical Officer in cha.rge of the 
Victoria Jubilee Dispc:}sa.ry, Ahmedabad, Bombay Presidency. 

40. THE RBVEREND JOHN FERGUSON STEELE, M.A.., Missionary at Anand, 
and an Honorary Magistrate, ~n n , N o~t ern Division, Bombay 
Presidency. 

41. OLtvER HAROLD BAl'TIST STARTB, ESQUIRE, B.A., Indian Civil Service, 
Assistant Collector, on special duty in connection with the Settle-
ment of Oriminal Tribes in the Bijapur District, Bombay 
Presidency. Fi" 

4,.2. SAMUEL A.LGERNON STRIP, ESQUIRE, Principal, Talukdari Girassia 
School, Wadhwan, Kathiaw3.l','·J30mbay Presidency. 

43. ROBERT TULLis HARRISON, ESQU1llB, J.P., Publio Works Department, 
Bombay, Under-Secretary to the ~Gover ment of Bomba.y, Publio 
Works Department, Inigatioll and Buildings and Rl)ads Branches. 

44. MISS LAIS MOXON, Governess, Akalkot St:irte, Bomba.y Pre.sidency. 

40. '1.\RIMBAK RAGBUNA1.'n G ~ , ESQUIRE, IJ.'M:. & s., in c1 arga of the 
Oholera Hospital at Pandharpur, om ~  Presidency. 
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~ . ALEXA.NDER MCGREGOR MAOKENZIE, ESQUIRE, Secretary, Municipal 
Oonunitteo, Ajruer, ltajputana. 

47. AWDRT EDWARD PIERRE GRIESSEN, EsqUIRE, Superintendent or t1le 
G'ardens of the 1.'nj A·lallal at Agra, U llited Provinces. . 

48. SA.RDAR. S_4.HIB 13A.I,'VANT SINGH, Assist·ant Engineer, Public Works 
Department, Punjab. 

49. lrrss ~  of the Baptist Medio..'l.l AIission, Gurgaon Distriot., 
Punjab. ! 

50. n .. rARSOHS, ESQUIRB, Person3.1 Assistant to the Military Socrotary 
to His Excellenoy the V"iocroy. 

51. lV. G. HANRAnAN, ESQUIRE, Assista.nt Seoretary, Couutess of 
Dufferin'R Fund. 

52. o. B. O\f"ENJ ESQUIRE, Executive Engineer, N orth-WestC:.l.l Railway, 
Lahore. 

53. AUGUSTUS FRlmERIOK JOHN80N, ESQUIRE, Executive Engineer, 
North-Western Railway, Lahore. 

54. LIEUTENANT ALAN HENRY :M:OUNT, Royal Engineers, Execui:iYE\ En-
gineer, :Norlh-Western Railway, Lahore. 

55. MORiliED I-iAIYULLAlI, Senior Sub-Assistant Burgeon, Vi(}1;roy's Body-
guard. 

66. DR. M. Y. YOUNG of the Anglo-Persian Oil Compa.ny. 

Simla, tke 14th June 199T. 

lio. 69'7.-llis Excellency the Viceroy and Governor-General is pleased 
to announce thAt His Majesty tlie King-Emperor of India ha.s been graci01181y 
:pleased to award the Kaisar-i-Hind 1ledal of the Pint Olasa.for Public 8errice 
m India to.-

1. M. R. Ry. T. MADHAVAN NAIR. AVERGA.L, )[.D., Frivate Medical 
Practitioner and s. OommiPioner of the Municipal Corporation of 
Madras. . 

2. MISS OATHA.B.INB FB.AN0B8 LING, a member of the Ohurch of England 
Zenana Mission, M.adras Presidency. . 

3. REVEREND MOTHER MARY OP ST. PAULA, Lady Superior of the 0011ege 
of the Sacred Heart and of the ConTent of the Good>(dShepherd at 
Bangalore. 

4. EDWARD GBORGB 1I:rOKIB, EsQUIRR, Secretary, Caloutta Trades Aaao-
oiation. 

5. ABDUS BAllAD KnAll, Chief Secretary of the Government of His High-
ness the Nawab of .Ra.mpur. 

6 PBRCY BROOKB B1UlII,ft, <. EsQUIRE, Deputy Inspector General of 
Police in the United Provinces. ' 

i 

7. HIs lliGHN:R88 RA.TA lIALlIA.1tRAo BilA BAlIIn l'uA1l, of Dewas' State, 
Junior Branch, Central India. 

8. HARRY WILLI A.}( MA.cLBAN lTE8, ESQUIRR, A.K.I.O ••. , Public Work. 
Department, e~ tive Engineer, Irrigation Bra noh, Upper Chenab 
Canal, Punjab. 

9. SITA-RAM NARAYAN PAlmI'l, EsQUIRE, JJAR-AT-LAW', of ltajkot, Kathia-
:V&r. 

No. 598.-His Excellency the Vioeroy and Governor-General J. pleued 
tf) &w8l'd the Kaisar .. i-IDnd Medal of the Second Class for Public Service in 
.india to :- t' 

1. REVBRDD It' ATJIB& PBB.BOT, Superintendent of the Rowan Oa&hoJio 
Mission Bchoolt at ThanS8, Borma. 

2. MA.uNG KYAW, 2nd Grade AdToeate, Kongwa TOWD, IJOWer Ohindtrin 
Distriot, Burma. 
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3. DADU PARBATI SA.NKA·n. RAI OnAuDliuRI, Zamindar of Jaigunj, Dinaj-
pur District, Bongal. 

4. RAnu BAnoDA BUNDAR PAL, Manager of the Estate of tho Ilon'ble 
Nawab Sayed Hussain Haidal' Chaudhari in the TippCl'a District, 
Bengal. 

5. MRS. LILIAN DORO'l'REA. STEW AnT, ,vife of the Manager of the Gadi 
Silk Factory, Muzaffarpur District, Bihar and Orissa. 

6. MRS. ALICE RAIKES, 1tIissionary, lIooghly, Bengal. 
7. MISS JOSEPHINE ANNIE EVANS, Church of England Zenana Mission, 

Darnagore, Dengal. 
8. 'fnoMAs LEONARD GODFREY, ESQUIRE, Sanitary Inspector, Hyderabad 

Residenoy .~ r  Looal Fund. 
9. WILLIAM FRASER, ESQUIRE, Merchant a.nd Municipal Councillor 

Coimbatore, :M.adras Presidency. 
10 RAO SAHIB DAJI RAMCHANDRA, .subordinato Medical Service, Sub-

Assistant Burgeon (retired), Nagpur. 
11. MRS. FLORENOE PRIDEAUX 'l'AYLOR, wife of Mr. Alfred Taylor of the 

Friend's Foreign :Mjssion Assooiation, Sehore, Central India. 

12. Buu BHA.TAN LAL, ·Head Olerk, Locomotive Superintendent's Office, 
Rajputana-Malwa Railway, and Municipal Commissioner, Ajmer, 
Raj putan a. 

13. MISS ANNA BOLSTER, Lady Superintendent, Queen Alexandra's Military 
Nursing Service for India, Secunderabad. . 

14. KHAN .A..lJDUL MAJID KHAN,. Pathan, of Jullundar, Insppctor of Co-
operative Oredit Societies. 

15. RoBBRT HENRY LoOKE, ESQUIRB, Superintendent, Government Impe-
l'ial Gardens, Delhi, Punjab. 

16. TOM: SA.LKIBLD, ESQUIRB, Munioipal Engineer, Delhi, Punjab. 

17. MRS. LoUISE LA WRENOB, wife of H. S. Lawrence, Esquire, Indian Oivil 
Servioe, Collector of Kara.chi. . 

18. SISTER FANNIB CEOILIA, of the Oommunity of St. Mary the Virgin, 
Wantage, Sister ,in charge, Sassoon Hospital, Poona.. 

19. GANEsn KRIBHNA. CHITALE, ESQUIRE, Pleader and President of the 
Ahmednagar Municipality. 

20. DaoNDo KEBHA v KARVE, ESQUIRE, Professor at the Fergusson Dollege, 
Poona. 

H. WHEELER, 

Sem'etary to the Government of .India, 
Home Department. 

Delhi, the 1st Januarg 1913. 

No. lOa-D.-His Excellenoy the Viceroy and Governor-General is pleased: 
to a.nnonnce that His Majesty the KING-EMPEROR OF INDIA. has been gra-
ciollsly pleased to award Lhe Kaisar-i-Hind Medal of the First Class for Public 
Service in India to-

1. Major HENRY WILLIAM GRATTAN, Royal Army Medical Corps, Officer 
in-charge, Enteric Fever Oonvalescent Dep6t, N nini Tal, and la.te 
Deputy A2sistant Director, Medical Services (Sanitary), 8th ~o no  

Division. 
2. REVEl\.END ALFRED HERBERT HILUESTAEY, lLA., Education Department, 

late Prinoipal, Lawrence Military AsylUlll, Sanawar, Punjab. 
8. 'rhe VERY ~  'l'RE ADBENoiu, RONDY, Vicar-Genera.l of 

Coimbn.tore, Madras. 
4. Dr. JOHN ANDREW 'ruRNER, M.D., C.M., D.r 1I., Health Officer, BOlllbay 

}{unicipa,1ity. 



O. Mr. JYOTSNANATJI Gnos/ .. l" Indiall Ch,il SEll"'ioo, Oo}lootor of Panch 
Maha.IR I>istl'ict, Bolll bny. 

6. The Reverend EDMOND I.JIN'WOO}) STnONG, M.A. (Oxon,), Oxtoru Mission 
to Caloutta, Barisal, Bengal. ' 

7. lfnior ~  REINnOl,D nOST, Indian Medical_Service, Senior Oivil 
Surgeon, Rangoon, Burma. 

8. Mrs. GARRIRJ .. LE LOUISE OAUOI,YNB ]CHOWARD, 1I.A., Personal Assistant 
to the IlnllCrial EoonoDlic Dotnlllst. 

_ 9. Major ELLACOTT IJEAMON 1VAnD, Indian : ~io  Scryioe, Punjab. 

No. 104-D.-His Excellency the Viceroy and Governor-General !-a 
pleased to award the Kaisnr·i·Hincl Medal of tho Second 01889 for PublIo 
Service i~ India to-

1. Major GILBERT LANDALE CATTELl., Indian .~rn , lately Oantonmont 
Magist;-J.te, Central India. 

2. Sub-A8Sistant Surgeon MAKKlIAN SINGH, Indian Subordinate Medical 
Department, in sub-medical charge, Oantonment Hospital, Rawal-
~n~ . 

3. Mrs. ALICE :\{AUDE PENNELL (nee Sorabji), D.SO., 1I.B., 11.8. (London), 
e i ~.i. ion r  ort ~. t Frontior Province. 

4. Rai Sahib LALA. AllAR NATH of Lahore, Joint Secretary, King Edwa.rd 
Memorial Oommittee, Punjab. 

5. Mr. DoUGLAS GUMBLEY, Assistant 8uperintendent, Indo-European 
Telegraph Department, in oharge Jask Sub-Division, Penrian Gulf. 

6. BAlIAN RAH KALI. a ,.,idow lady of Ohandausi in the Moradabad 
Distriot. 

7. MiHs LYDIA WOBRNlm, X.D., Medical ¥iwrionary of the Amerioan 
Evangelical Lutheran Mission, Rajuhmundry. Madras. 

8. M. R. Ry. PICRU AIYAR NAllA-TAXA AtYAR AVJtRGAL, B.A.., B.L., 
Vakil, High Oonrt, Madura, Madras. 

9. Miss JANE :BLI8SBrl' BARDSLEY, Zenana Missionary a.t Katni-Kurwara, 
Jubbulpore District, Central Provinces. 

10. Mr. PUltSIlOTA.lilDAS THAKUBDA8, Honorary General Secretary and 
Treasurer to the Bombay Central Famine Relief ~ n , Bombay. 

11. The Reverend FATHER AUGUSTIN, Missionary, Oapucin Hiasion, Ajmer. 

12. Mrs. RAlIA..:BAI RANADE, Manager," Seva Sadan" chariiy for women 
in Bombay, and Joint Secretary of the Hindu Widow8' Homc,Poona. 

13. Mr. J AVES WILLIA.]( NICOL CUHlIlNG, Extra Aaistant Oommisaioner, 
and City Magistrate, Quetta, Baluchistan. 

14. Ra.i J"ADU NAT1I l{ozu:mu .. ll. BAHADUR, B.A., B.L., ~ ,.,domment 'Pleader, 
J essore, Bengal.. 

15. The Reverend JOHN CEBJlDIG EVANS, Headmaster, Government High 
oo~ Shillong, Assam. 

16. Moulvi SAIYED AlmL F ATTAR, Honorary Magistrate of Rungpore, 
Bengal. 

17. Mr. JOHN PHILLIP SBQUBIltA, lat.o Bxtra Assistant to the Resident 
n  . 'Gulf ' . Lenoan . 

18. :Babu SABAT OHANDRA RAY, Pleader, Banchi, Bihar and On... 
-19. Dabu RAIIDBABI SINGH, Medical Practitioner and Vice-Oha.irman of 

the Motihari Munioipal Committee, Bihar and OriMa. 
20. EsXA.IL KADIB lLutAOAN, General Merohant, Burnm. 

A. H. MoMAHON, 
Secreta1'V to the Gor;cNlmene of India. 
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. Si'tnZa, the B-rd JU!l8 1913. 

~ Rxcel1ency the Viceroy and Govornor-General·iR ~e  to announce 
that His ImlJerial Majesty tho KiNG-]!:\IPEllOR OF INDIA, has been graciously 
pleased to award the Kaisar-i-Hiud :Medalof the First Class for Public Service 
in India. to-

1. LADY DA,NE, wife of Sit-Louis Dane, rotiring Lieutenant-Governor of 
the Punjab. 

2. LADY BENSON, wifo of Sir Ra.lph Benson, lately a Puisne Judge of the 
High Oourt, Madras. 

3. The Honourable CHRISTINA PHILIPPA AGNES SPENCE, wife of Major 
A. ll. O. Spence, Assistant Secretary, Army Department, Govern-
ment of India. 

4. RoBERT BTANES, Esquire, l.Ierchant, lIadras. 

5. Rao Bahadur RAlfNARAYAN AMA.ROIIAN1 .. MunicipalOouncillor, Poona, 
Bombay ... 

6. Sardar DYAL SINGH, !Ian, Sn.rtlar Bahadur, Public Works Department, 
Punjab, President of the Oouncil of Administration of the Faridkot 
State, Punjab. 

·7. Lieutenant-Colonel PATRICK DALFOUR HAIG, ALB, Indian Medical 
Service, Agency Pour-geon, Bhopal, Oentra.l India. 

8. Raja Ra.o JOGENDR& NAR.\.YAN Roy Bahadur, of Lalgola, Murshidabad, 
13engal. 

9. The Revorend JOHN BUCHANA.N, D A., Y D., Missionary, Amkbut, 
Central India. 

~ . FREDERIOK ST. G.sORGE de LAUTOUR BOOTH-TuOKER, . :iquire, Salva-
tion Army. 

IDs Excelleucy the Viceroy and Governor-General is pleasw.. to a ward _ 
the Kaisar-i-Hind Medal of the Second Glass for Public ServIce in India to-
1. Miss ELLEN MARGARET FARRER, M.B., :B.S. (Lond.), Baptist Mission, 

Ehiwani, Punjab. . 

2. Mr. BHA-GAT RA.1I, ~t ri te t , J ullunder, Puujab. 
3. CHA.RLES VERNON DALRYMPLE ·HAY, ~ iro, Assistant Commissioner, 

Salt, Abkari and Customs Departmont, Madras. 
4. Subadar SHER SINGH, late Subadar of 1st King George's Own Sappers 

and Miners. 
6. Mrs. ALICE ROBERT HENDERSON, wife of Mt'. HenderJon, Superinten-

dent, Government Museum, Madras. 
6. Mr. RUSTAMJI HORMAS.JI MA.DAN, L.O.E., Extra Del)uty OOllserva.tor 

and Divisional Forest Officer, Bombay. 
7. The Reverend Father J ORN HOFFMANN, S.J., Roman Ca.tholic Prie8t, 

Member of the ROlun.n Catholic Mission-at Ranchi, Bihar and 
:to. 

r~ . . 
8. MAUNG BA TOK, Rioe Mill 1tlanager and Ohairman of the Upper 

BUl'rna Ce.!.ltral Co-operative Bauk, Limited, Burma. 
9. HENRY WEIR, Esquire, Managing Partner, Kaline Tea Estate, Ca.char, 

Assa.m. 
10. :Mr. MANEKSHAH CAWAJJHA. TALEYARKRAN, Deputy Accountant, 

Bombay Corporation, Bombay. 
11. HOWARD MACKENZIE, Esquire, Dl'edging SUlJel'intendent, Kashmir. 
12. SA"llUlIL TIMOTHY, Esquire, Stu.tion Superintendent, Ajmcr Junction, 

Ajnler, Rajputana. 
13. Miss RAOHEL PA'rERSON, Missionru:y, Ajmer. 
14, The Rever;jnd. JOHN ERNEST CUMMINGS, D.D., American BaptiMt 

Missionary, Burma. 
15. Sister CATRERINB, NU1'Sillg Sister, n.angoon ~ or Asylum, Eurma. 



10. Honorary Ca.ptain OnA-RLES SHRr .. IFFE WISEHA"N, lat;e 'l'l'oastUOr of the 
Bassoon Hospital's Nursing ~ n  Assooiation, llombay. 

1 ~. J.Jieutenant·Ooionel : ~ THOMA.S PETER.S, Indian Modica.l Service, 
retirod. 

18. V ALA.PPAKKAll DAIVAsrCOllONI TIIANDAVAllOYAN MUDALI, Senior 
Apothecary, Ilis Highness the Nizam's Gua.ranteed State Railway, 
IIydcl'8bnd, Deccan. 

19. The Rol"erand WILLIA.M: OUTrING, Prinoipal of the London Hi_OD 
School, Don·Mcs. 

20. Miss AD.!. LOUISE PIBROE, Army Nursing Reserve. 
21. Honorary Major LoUIS ARTHUR llE!fBY OLBRKB, Assistant Surgeon on 

the Viceroy's Staff. 

. A .. n. 'MoMAHON, 
Sec-,.ettJry to t ~ OOrJemfllefJl oj Iftdia. 

Del";', the 1st January 1914. 

No. 261-D·-His EXcPJlency the Viceroy and Gov.ernor·General is ple88C'.d 
t.o a.nnounce that His Ma.jesty the KrNG-EJlPBB.OR Ole. INDIA. 11M boon 
graciously pleased to awal'd the Ka.isar-i-Hind Meda.l of the Firat Olass for 
Public Service in India to-

1. Dr. WILLIAM STOKBS, K B'J Chi?f of the Basel German Medioal 
Mission, Madras. 

2. Raja BAN BIHARI KAPUR, O.B.I., of Burdwan, Bengal. 
3. Dr. MAlleU8 BlUDPORD OABLBl'ON, J( D., in charge of tho Leper 

Asylum, Subathu, Punjab. . 

4. The Honourable Rai Bahadur RA"-BABAN DA8, Mill-owner and Oon-
traotor, of Lahore, and Kember of the Oouncil of the Lieutenant-
Governor, Punjab. f'Jr ma.king Laws and Regulations. 

o. The Reverend PA.UL WAGNER, ~ ~ erinten ent of tlte Leper Asylum, 
. Purulia, Bihar and Orissa. 

6. The Reverend Mother MBOHTII,DA, Mother Superior, Loreto Oonvent, 
. Shillong, Assam.' . 

7. The Reverend .TAllBS SHIfllHBllD, K.D., D.D, Hission!lry, United Free 
r~ of Bootlal).d Mission, Udaipur, Rajputana. 

N 1], 262-D.-His Excellency the Viocroy and Governor-General is 
pleased to award the Kaisar-i-Hind Medal of ,the 8000nd Olass for Public 
Service in India to-

1. Lady OOlfSTA.JlO. ATJUNIQN, wife of the Honourable Sir JOHN ATl[IN-
80N, K.O.S.I.,. Indian Civil C,ervioe, an Ordinary Member of the 
Council of the ~ ~or of l'I·:;lras. 

2. JOIllf WILLIAK }lAmBN', Esquire, Obairman of the Municipal Oounoil 
lIasulipatam, M ~:.. r  Presidency. ' 

3. Mr. AftOLD48 .HOllGOTA.1lDAS JA..1lBU8A:aVALA, ]I.A.,LL.B., Pub' j 
Prosecutor, Broach, and Vice-President, Broaoh :Municipality Bom-
bay Presidency. ' 

4. CHATRAlJJlU.J GOVA:&DBAllDA8, Merchant, :firm of Me881'R. Mulji Jet11a 
~ 00., Bombay- . -. 

5. Mrs. 8HIVAGA.UBJ:. GU.JA.1l, Superintendent of the Vanita Viaht-am, 
Bombay and B\ll'Jlt, Bombay Presidency.. 

6. DoNALD HORN •.. WAR., Esquire, Indian Oivil Service, Oftloiating 
Magistrate and Oolleotor of llurdwa' ! Bengal. 

7. Dr. CUA.aLB8 HElfllT S'lAKDI8B HOPE, Medical Missionary, Pubna, 
Bengal. 
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8. Babu SASHI llHusAN lIALLIK, of Daoca, lls!lgal. 
9. Sister PATRICK, Superintendent of St. Joseph's Oonvent, Mandalay, 

13urma. 

10. l{A.uNG Po TREnT, Trader, lLnd :A-Iunicipal C01Ulllissioller of Byriam, 
Burma. 

11. Miss MAltY PRISCILLA. WES'l'ERN, Assistnnt Principal, Queen Mary's 
College for Girls, Lahore, Punjab. 

12. J ORN POWELL, Esquire, Honorary Magistrate, Murree, Punja.b, and a 
nlajur in the Punjah I.Jight Horse. 

18. Senior Sub-Assistant Sllrgeon 110IIAYUED KHAN, Indian Subordinate 
])feclicnl Department, in Sub-Medioal Oharge, 24th Punjabis. 

14. Assistant Surgeon J A:!\IES JOSEPH McDONALD, Indian Subordinate 
Medical Department, Assistant Secretary to Director, :Aledical Service, 
Army Head-Q,uarters, Inelia. 

15. Miss JE!{NY )fULLER, of St. Stephen's Mission H03pital, Delhi. 

16. Sister ANASTABlE, Superior Nursing Sister, Cuttack General Hospital, 
Dihar and Orissa. 

-17. The Reverend JOHN PENGWERN JONES, itIinister, Welsh Calvinistio 
~ i io , Maulvi Bazaar, South Sylhet,f Assam. 

-18. Charles. J :r~  HOME £1, Esquire, Public )Vol'ks Department, Sub .. 
Engineer, Public Works Departlnellt, Burma, Honorary Assistant 
Engb . eel' in charge of Lighthouse Oonstruction in the Persian Gulf. 

19. Seth MOTILAL of Pi paria, Sohagpur Tahsil, Hosangabad Distriot, Honor-
ary Secretary, Sobr..gpul' Oentral Co-olJerative .Bank, Oentral Provinces 
and Berar. 

20. RoBERT DOUGLAS THOMSON, Esquire, Indian Oiyil Service, an Assistant 
Commissioner in the Punjab. 

No. 263 .. D.-His Excellency the Viceroy and Governor-General is 
pleased to award. the Bar to the Kaisar-i-Hind Medal of the Second Glass for 
Public Service in India. to-

1. Jl.liss li.GNES HENDERSON, :n.D., Medical l\lissionary, Nagpur, Central 
Provinces and Herar. 

J. B. WOOD, 

Secreta1'11 to the Government of India. 

Simla, the 22ncl June 1914. 

No. 9SS-I.-O.-IIis Excellency the Viceroy and Governor-General is 
plchsed to announce that His l\Iajesty tho KING-EMPEROR OP INDIA has boon 
KI'scioubly pleased to award the . ~· i i  Medal of the First Glass for 
.t'ublio Service in India to-
I. ARTUUR DAVIES, Esquire, M . .:\.., Dur.-at-Law, Prinoipal, Madras La.w 

College, Madras. 
2. }Ir. TRInRuvANDAS NAltO'l'TA.YDAS MALVI, B.A., LL.B., Solicitor ofSw·a.t, 

Bomba.y Presidenoy. 
8. ALBERT MEREDY'rn YOUNG, Esquire, Surcl'inteudent, Northern India 
Salt Revenue Department, TIahadur Khel, North-West Frontier 
Pl·ovince. 

4. Rai HInA SINGH, Chief of the SangL'i St<l.te, Silnla Hill States., Punjab. 
6. Major OUARIJES EDW ARD SOUTHON, )'['D.) Illclian Medical Service, Chief 
. Plague Medical Officer, :Punjab. 

6. The Reverend Mother G ~G , Pl'oYtncial of the Ol-der of Loreto 
Sislel's, Calcutta. . 



'1. Dewan Bahadur KIUSRNARAoTA1'llJtAM ~ , G  PUTTANNA. OHBTTY, 
la!.e a Mcroller of the l.fysorc StnJe Coullcil, Pluitlent of tllo .Ba,nga· 
lore City li\U\ici}lslity. . 

8. ]ToDorory Captain ,,\VILLIAII JOliN ALEXA.NDER HOGAN, Indian Bub-
ordinate Medical ])el)artment, Civil Surgeon nnd Superintendent of 
the Jail, MU1.nifarnagnr, Unit.eel Provinces. 

9. WU&LIUr COLDSTREAM, Esquire, Indian Civil Service (retired). 

No. 989-I.-O.-llis Excellenr.y t.Ile Viceroy 8.D(l Governor-General is 
please<l t.o n o n~e that His Majesty the ~t G r  OF INDIA has been 
:::;raciously pleased t.o awarel t.o the Revorend HDW ARD GllILJPOBD, Ohurolt 
::'.:isSiOD Society, Tarn 'lamn, Al',.llitsar District., Punjab, a Bar to be 'Worn 
,vith the Kaiw-i-Hind Medal for l'ublio Service in India of tho }'irst Oloss, 
which has already been Rwnl'ded to hinl. 

No. 990-I.-C.-TIis Excellency tIle Viceroy and GOTcrT!()r-General is 
pleased to award thi' Kaisar-i-Hind Medal of tho Second Class for Publio 
Service in India to-, 

o 

1. ~ e ReverE:-nd GBORGB NIOHOLAS 'l'no1I8sEN, Amclicnn Baptist 
Mission, Bapatla, GunturlDistrict, Madras. 

!!. BAl ZA.OERBAI BIlAG'VANDA8, ,,·idow of the late ~ t n  

Narotamdas, Bombay. • 
S. The Reverend FRANK V AN ALLEN, :u Do, American Madm-a Mission, 

Madras. . 

'4. Habn JOGDDRA. NATH MUKHAlUI, Bengal llolice, Inspector of 
Police, Serampur, District Hooghly, Bengal. 

·5. 'Miss EI£HA TuDBALL, Lady Superintendent, _\hmedabad Nursing 
AEsociation, Bombay Presidency_ 

6. kisa.ldar-Major (Honorary iJaptain) HANWANT SINGH, Sirdaz Dahadnr, 
of Beri, Rohtak Distl'ict, Punjah. 

7. Miss I.JILIAN WINIPRED BnocK, D.A., Indion Educational Senice, 
. InspectreM of Schools, Presidency and Burd ~ n Divisions, Dengal. . 

8. YAUNG 8nWE THA., Bal".-at-Law, lfanager of W. Re Gyaw Thu'a 
Bank, Akyab, and Municipal Commissioner, Burma. 

9. The Reverend CEOIL SILAS MEAD, B,A , }4,D., Ob.D., Medical ltlisRionnry, 
. Orakandi, Gopalganj P. S., Farid pur, Benga.l. 

10. Captain CHARLES . G ~  lIACDONAL1>, Planter and a Captain in the 
Bihar Light Horse. 

11. JAMES TnEODORE ~ , Esquire, 1I.A., Principal of St. John's Collego, 
Rangoon, Burma. .. 

12. "PERCY ALBERT CHUROHW ARD, Esquire, ~ in  Director of the Dank 
of Ra1lo0000Il, Burma. 

13. Assista.nt Surgeon GEOllnE A RCHIBALJ> DEANE, Indian Subordinate 
Medical Pepartment, in sub-charge of Station 1 j os pi tal, 8ecundcrabad. 

1-1-. Dr. JOHN HUTCIIISON, ~ r  of Scotland J\IissioD, Ohamba, Punjab. 

15. THOMAS OUARLHS ~ . ~  ... ~re, ~r~m er .of the Rawalpindi 
. Cantonment CommIttee aud ~. . rree )IuuIClpal Committee. 

-lti. Mrs. DOROTHY W BBB-WARE, ,vife of Lieutenant-Colonel 'V ebb. Ware, 
C.I.B., Political Agent, Cbagai. ~ i t .n. 

17. : : G~  V. ALLER, Esquirp;, Merch&nt and Municipal 
Oounclllor, Delhi. ' • 

18. Mus J BAN Gll41fT, H.B., ch.n., lIedical Micusionary, 8eoni, Central 
rovi~ e  and Berar. 

19. 8AlfUBL GILBBllT TJlOlfAS, PAquire. Late lIendmaster. St. lohn'. 
901legs; Agra, United Provinces .. 
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l{o. · .~ . i  Excellency the Viceroy and Goyerllor-General is 
}Jleased to award the Bar to the liaisal'-i-Hincl Medal of the SCJond Class for 
Public Service in India to tho Honourable the Reverend ANDREW CAMPDELJJ, 
D.D., liiRsionary in charge of the Sonthnl Mission at j'akhul'ia, ~  anbhum 
Distriot, Bihar and Orissa, and an Additional lfembcr of the Council of the 
Lieutenant-Governor for mhking IJRws and Regulations . 

. J. D. WOOD, 

Political SeCt"etm'!! t{) tile GODern,nent of India. 

Delhi. tile 1st Ja11,Uo,rg 1915. 

N o. · . ~  ~e en  the Viceroy and Govel'nOl'-General is I,lease(l 
to annOunce that Hla MaJp.sty the KING-EMPEROR OP INDIA. has been gracious-· 
1y pleased to award the Kalsal'-i-Hind lfedal of the First Olass for Publio 
Service in India to--

I. WILLIAM lJOUGLAS ST. LEGER, Esquire, Organist, St. George's Oatbe·· 
dral, Madras. 

2. The Reverend ANTOINE :AlARIE TAB,ARD Chaplain of St. Patrick's 
Cathedral, Eangalo1'8 

8. Lieutenant-Colonel CHARLES HAMERTON PRITCHA.RD, Indian Army, 
:Political Department, late Politica.l Agent in Dundelkhand. 

4. Hakim MAHOllAD AJMAL KHAN, Hazik-ul-Mull{, President, AnjuJ!lsn 
~i i  (Medical Association) of DeIhl 

5. EDWIN AsHBY P HELPS, Esquire, Iudian Chil Service, MagiRtrate and 
Collector, Jalaun , United Provinces. _ 

6 Rai BahadnI' MAllADIR PRASAD SHAH, of Chapra, Dihar and Orissa. 
7. Major J.A.llES HUSB!.NDI M.B., F.R.O.S.E., Indian Medical Service, Civil 

Surgeon, Wana, N orth-W est Frontj.er Province. 
S. Dr. CHARLES AL:BEU.T BENTLEY, :HoB., D.P.H -, Special Officer under 
the Sanitary Commissioner, Benga.l. ". 

9. Khan Bahadur QAZI KHALIL-UD-DIN AHYAD, Diwan of the 
Panna State, Cent''al India. 

No. 3-D.-RiA Excellency the 'Viceroy and GOT"el"llOr-Genernl is pleased 
-to award the Kais3.1·-i-Hind ~ e  of tbe Second Class for Public Service in 
India to-

1. ALEXA.NDER STEEL, Esquire, Agent of lIessrs .. A_ & F. Haryey & 00., 
Cotton Merohants ~t Virudupatti, Tinnevelly Distriot, Madras 
Pl'esideucy. . ~ 

2. R.ODERT WILLL()l ~ ~  WAIT, -Esquire, Chairman, Municipal 
Council, Adoni, TIellary District, Msclrns Presidency. -

3. AZAll KESARKHAN KALUBAVA, Thakur of Vajilia, Rewa Kantha. 
Agency, Gujarat, Bcnnl1ay Presidency. 

~ .. Mr. GoP AL KRISIIN.\ DEODJIAlt, M.A.., Member of tIle Servants of 
India Sooiety, Pocnal Bombay Presidency. . 

5. Assistant Surgeon ~:  HARN All DUTTA, In £lMiand. Snbordi1nate 
Medi('.al Departtnent, I.Jectu 1'er in AnntOluy, e leal Col ege, 
LMoro.· . 

6. HUGuFYSON, Esquire, B.A., n~i n Civil Service, 4-ssista.nt Comnlis-
. sioner in the Punju.b. 

7. Miss If.oNA BOSE, I,ady SU11erinteudent, Victoria Girls' Sohool, Lahore, 
Punjab. 

B. Oaptain n ~  : n ~ .JJA. ~, ~ i n : rm r o itti ~ rt
.. ~ ment,-ASSIstant Pohhcal Agent In - ~ e an "J en 1'8: n lao 
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9. Major llANDLE HARRY rALIN, Jndian Army, Onnton.mont -: tngistrat.e, 
Quetta, Unl no i~t  . 

. 13nbu AKHOY KUM.l.lt j\iOll'lLA, Direclor of 'Varcndra ltosonrch Sooiety. 
. ~n. i, Dongal. 

11. lfl'S. CATITERTNE f}ruART RICIIARIlSON, wife of the Hon'hle Mr. 
~ n ti e '1'. ",V. Riohm'(lson, a Pnhme' tTudgo of the IIigh Oourt. of 
J-udicature nt It'Ol't Tl'illiaJll ill I3engal. 

12. U. KAN DAW, Adyocuto of Pyhllnn11n., Yamethin, DUl"mll-. 
13. U. IJE1' GTI, n. ~~ i i .  omn i iono~  of Salin, Burma . 

14. Babu NAGENJ)R.1. NATII : n ~ ro in i ·~i  ~r i e  ~ eoi .  
Excise Deputy Collector, Gnya, Bihar and Orissa.. 

15. The l{cycrcml ~~ ot r Saint MONICA. of tho Convent of St. Joseph at 
Saugor, Senior Sister in charge of Nurnng at Bhnga]porc Hospital, 
Bihar and Orissa. 

16. 

17. 

18. 

19. 

~ i t .nt Surgeon H:tJt NARAIN, Indian Subordinate Medic.al 
Department, ot~ , I{nj pntana. 

The Rcycrend PITT ROLL.-\ND MOORE, :ilfissionary of tI10 Alucricnn 
Baptist Jiission, Nowgong, .~ m. 

~ i  EJ.l:z ·. ~ ii I/LOYD, n.A., Missionary of tho Welsh ini~ti  

Mission, Sikhnr, Assam. 

'llhe Re"ere',d Eu;\'IACB DIOKINSON PRTOE, Church lIissionary Society, 
MandIa, Central l'ro'Vinces. -

110. 4-D.-Ris Excellency the Viceroy and Governor-General is pleased 
to award the Bar to the Kaisar-i-Hind Medal of the Second Olass for Publio 
8enice in India te-

l. The Reverend ADAM A1mRRW, Missionary, United Free Ohuroh of 
Scotland, (,hingleput, Madras Presidenoy. 

2. Miss ANNE JJ-NE ASK'WITH, P.rincipal, Sarah Tucker College, and C.M.S. 
M.issicnary, m ott~ , TinneTelly District, Madras Presidency. 

J. D. WOOD,' 

Politi-tal Secl·etat·u to the GovC1'flment oj India. 

XAISAR-I-RIND .MEDAL OF THE SECOND CLASS. 

4th Feb r.u nrg 1915. 

1. Yr. HERBERT DO:MINIE Tnoy, of the Indo-European Telegrapb Depart-
.l1lent, Fao, in the Persian Gulf. 

2. Mr. N AOUll A:nno, lately ])rag01nliTI to the 131 itish Consulate at Dasrah 
and now CiD t ~ Staff of the Ohief Politicai Officer in the I'ersian Gulf. 

BAR TO THE XAI8AR-I-lIIliD ,MEDAL OF THE SEOOlfD. 
CLASS. --

Ij'elJruarJ/ 1916. 

1. TIle Reverend ALPltlfD TAYl.OR, Missionary of the Friends Foreign 
Minion Association, 8ehorc, Central luella. 

E. 0, P, lit . ~ iot 1:11 11, D,...12-3-15-160. 




